
CENTRTJ l\DMINTSTR1\n1IVE TR1II3tJNAL, 
CUTrI1ACK BENCH, CUTTACK. 

2 	:'. 

In OA 439/96 	 HON'BLE SHRI SOMNJ\Tu EOM, 

Sudarsana Bank 	 AND 	
VTCE-CJI7\TRMT\N 

aged about 40 years 	 HON'BLE SITRT .7iR/\WAL, 

son of Pahali Batik 	 MEMBER(JtJDTCTAL) 

At-Tenteihuda, 
PO-Borikhi, 

PS-Kujanga, 

Dist .Jagatsinghpur. 
Ramesh Chandra Biswal, 
aged about 41 years, 
son of Magu Biswal, 
At-Nopanga, PO-Pandua, 
P. S-Tirtol, 
Dist . Jagatsinqhpur. 
Nabaghan Ojha, aged about 41 years 

son of Keshab Ojha, 

At-Nopanga, PO-Pondua, 
PS-Tirtol, 

Dist .Jagatsinghpur. 

Ajoy Kumar Nayak, 

aged about 41 years 
son of Upendra Nayak 

At/PO-Borikhi, 
P.S-Kujanga, 
Dist .Jagatsinghpur. 

Basudev Behera, 
aged about 43 years, 
son of Babuni Behera 
At/PO-Bonikhi, P.S-Kujanga, 
Dist .Jagatsinghpur. 

Madanmohan Behera, 
aged about 42 years 
son of Laxmidhar Behera 

At-Patalipanga, PO-Patkura, 

PS-Patkura, 
Dist .Jagatsinghpur. 
Ananta Charan Nayak, aged about 41 years 

son of Alekha Nayak 

At/PO-Borikhi, 
P.S-Kujnrija, I)ist.JagatsinqhpUr. 

' TIT '.-- 

O.A.Nos.439, 481,609, 616,670, 772, 793, 801, 811, 862, 863 
864, 912, 924 and 932 of 1996. 

CC'fl 7M. 
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8. Madan Charan Beliera, 
((Jc'd ahonL 42 yearn 

l\L-',Len Lu!. i.n , 110-I3orikliL 

P.S-Kujang, Dist.JagatSiflghpUr. 

OF Radhashyarn Sahoo, 
aged about 42 years, 
s/a Basudev Sahoo, 
at present GhanagatiaChhak 

pO/PS-Paradeep, 
Dist .Jagatsinghpur. 
Narahari Das, aged about 44 years 

son of Puma Chandra Das 

At-Raigan, 
PO-Rahama, 
P. S-Tirtol, 
Dist.Ja9at Lnghpur. 
Moheswar Nayak, 
aged about 44 years 
At-Dhusala, 
pO-Pandua, PS-Tirtol, 
Dist.jacjatsiflghpur. 

Narendraflath Mohanty 
aged about 42 years 
son of Kelu Mohanty 
At-Noliapala (Patna) 

PO-Bharale, PS-Tirtol, 
Dist . JagatsinghpUr. 

Rama Chandra Moharafla 

aged about 43 years 
son of Govinda Chandra Moharana 

At-BalarampUr, 
PO/PS-Kujaflga, Dist.JagatSiflghpur 

Niranjafl Swain 
aged about 44 years 

At-Balia, 
po/PS-Kujanga, Dist.JagatSiflghpur. 

l3abaji Das, aged about 45 years 

son of Dhruba Das 
/\t/PO_Paradeepgath, 

P. S-Paradeep, Dist . JagatsinghpUr 

Muralidhar Mohanty 

aged about 44 years 
son of Shyarn Sundar Mohanty 

At-Baulanga, PO-Chatua, 
P.S-Kujaflga, Dist.JaqatSiflghpur. 
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Binod Charan Sahoo 
aged about 44 years 
son of Kandhu Charan Sahoo 
At/PO-Taladanda, P.S-Kujanga, 
Dist .Jagatsinghpur. 
Fakir Charan Pradhan 
aged about 46 years 
son of Panchu Pradhan 
At-Sahada, 
PS-Chatua, P.S-Kujanya, Dist.Jagatsinghpur. 
Dolagobinda Pattanaik 
aged about 49 years 
son of Jagabandhu Patnaik 
At-Phuana ,PO-Panchupali, 
P. S-Kujanga , Dist .Jagatsinghpur 

Satyabadi Mohapatra, 
aged about 41 years, 
son of Ghanashyam Mohapatra 
At-Gondakipur , PO-Gopiakud, P. S-Kuj any, 
Dist .Jagatsinghpur. 
Daitary Khatua, aged about 43 years 
son of Sridhar Khatua 
At-Jagannathpur , PO-Tiran, 
PS-Tirtol ,Dist . Jaqatsinghpur. 

Chakradhar Mallick, 
aged about 42 years 
son of Batakrushna Mallick, 
At-Bodhei 
PS-Tirtol , Dist . Jagatsinghpur. 
Kartik Chandra Swain, 
aged about 48 years 
son of Bhajani Swain 
At/PO-Bharaia, 
P. S-Tirtol, 
Dist .Jagatsinghpur. 
Sarangadhar Khatua, 
aged about 50 years 
son of Chaitanya Khatua, 
At-Jaganathpur, PO-Tiran, 
P. S-Tirtol, 
Dist .Jagatsinghpur. 
Dhaneswar Swain, 
aged about 46 years 
son of Damodar Swain 
At-Patapur , PO-Chatua, 

P. S-Kujang, 

Dist .Jacjats inghpur. 
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Moheswar Das, 
aged about 46 years 
)ti Of Mn(Iliu I)nn 

At-Beheda , P00-Rahama, 

P.S-Tirtol ,Dist.Jagatsinghpur. 
Satrughana Nayak, 
aged about 46 years 
son of Bhagaban Nayak 
Dist . Parikisahi, 
PO-Rahama, 
P. S-Tirtol, 
Dist . Jagatsinghpur. 
Panchhanan Nayak 
aged about 48 years 
son of Balakrushna Nayak 
at Dhusula 
PO-Pandua, Dist .Jagatsinghpur. 
Hari alias Harekrushna Das 
aged about 50 years 
son of Paraniananda Das 
At/PO-Pandua, P. S-Tirtol, 
Dist .Jagatsinghpur. 
Kulamani Swain, aged about 49 years 
son of Keshab Swain 
At-Gobardhanpur, 
PO-Chatua, Dist.Jagatsinghpur. 

Anam Charan Panda 
aged about 49 years 
son of Narayan Panda 
At-Parapara, 
PO-Chatua, 
P.S-Kujang, I)ist.JagatSiflghpUr. 

Umakanta Pradhan 
aged about 48 years 
son of Panu Pradhan 
At-Sehada, PO-Chatua, 
P.S-Tirtol ,Dist.Jagatsinghpur. 

Pranakrushna Sahoo 
aged about: 48 years 
son of Nanda Sahoo 
At/PO-Nuagan, P.S-Kujanga, 
Dist .Jagatsinghpur. 
Hadibandhu Das, 
aged about: 44 years 
son of Ratnakar Das 
At-Gondak.ipur, 
PO-Gopialcud, 
Dis t: .JagaLsi nylipur. 

I 
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Prahallad alias Prahallad Chandra Swain 
aged about 40 years 
son of Ghana Swain 
At-Jaladharpur ,P . 0-Gopiakud, 
Dist.Jagatsinghpur. 
Kapila Charan Behera 
aged about 4.8 years 
son of Dadhi Behera 
At-Badapal, 
PO-Pankapai,P.S-.Kujanga, 
Dist.Jagatsinghpur. 
Natabar Sethy aged about 47 years 
son of Pankaj Sethy 
At-Batia, P.O/PS-Kujanga, Dist.Jagatsinghpur. 
Mandardhar Mohapatra 
aged about 46 years 
son of Mani Mohapatra 
P.O/PS-Kujancja, 
Dist.Jagatsinghpur. 
Bijoy Kumar Biswal 
aged about 44 years 
son of Pari Biswal 
At-Parapari, PO-Kujanga, 
Dist.Jagatsinghpur. 
Mathurananda Pal 
aged about 45 years 
son of Taleipala, At-Panapali,P.O/PS-Kujaflga, 

Dist.Jagatsinghpur. 
Bata Gochhayat, 
aged about 47 years - 
son of Pari Gochhayat 
at-Jadatira Patna, PO-Manijanga, 
PS-Tirtol ,Dist.JagatSiflghpur. 
Damodar Barika, aged about 44 years 
son of Gadei Bank 
At-Batipara, PO-Chatua,Kujanga, Dist.Jagatsinghpur. 
Madhab Sethy, aged about 49 years 
son of Laxman Sethy 
At-Nimakana, PO-Manijanga, 
PS_Tirtol,Dist.JayatSiflyhpur. 
Birabara Mallick, aged about 44 years 
son of Bahaji Mallik 
J\T/PO-Gorada ,PS-Tirtol, 
Dist.Jagatsinghpur. 

T 
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45 . 	I1(1i1 rn r ni 

aged about 45 years 
son of RamTI Chandra Behera 
At-Baroisasnn, PO-Lethang, 
P. S-Tirtol, 
Dist.Jagatsinghpur. 

46. Maheswar Bank 
aged about 46 years 
son of Dliaram Bank 
At-Nagpur,Po--Kolar, Dist.Jagatsinghpur. 

 Fakir Charan Nayak 
aged about 42 years 
son of J.Nayak 
At/PO-Pankapal, 
P.S-Kujanga, 	Dist.Jagatsinghpur. 

 Pranakrushna Ojha, 
aged about 48 years 
son of Karuni Ojha 
At-Jailo, PO-Rahania, 
P.S-Kujanga, Dist. Jagatsinghpur. 

 Nakula Charan Mallik, 
aged about 42 years 
son of Murali Charan Mallik 
At/PO-Poorgadei, Via-Rahama 
P. S-Tirtol ,Dist .Jagatsinghpur. 

 Rabindranath Kandi 
aged about 43 years 
son of Jairam Kandi 
At-Karatutha, PO-Borjkhj 
P.S-Kujanga, dist. Jagatsinghpur. 

 Damodar Basantia 
aged about 49 years 
sopn of Padan Basantia 
At/PO-Bonikhi, Dist.Jagatsinghpur. 

 Rabindranath Pasayat 
aged about 44 years 
son of Gurubani Pasayat 
At/PO-Borikhi, 
P.S-Kujanga, 	Dist.Jagatsinghpur. 

 Fakir Charan Das 
son of Padan Das 
At-.Kothmula,P.S--Tjrtol, 
Dist.Jagatsinghpur. 
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Ka.iiash Chandra Swain 
aged about 40 years 
flon or (',Iinrinwr 5wnin 
Viil-Nachhipur, 
PO-Chatua, 
P.S-Kujang, Dist.Jagatsinghpur. 
Biswanath Tutu 
aged about 45 years 
son of Chaitan Tutu 
At-Bhatiapada, 
PO-Rakhagopindapur 
Dist.Mayurbhanj. Applicants. 

Advocates for applicants - M/s J.K.Misra 
M.R.Panda 
N. Srinivas. 

Vrs. 
Union of India 
represented through General Manager 

South Eastern Railway 

Garden Reach 
Caicutta-48. 
Divisional Railway Manager (Personnel), 
Khurda Road, South Eastern Railway, 

Dist.Khurda (Jatni Divn.) 	......Respondents 

Advocate for respondents 	- Mr.Ashok Mohanty 

In OA No.481/96 

S .Tatayya, 
s/o Venkanna 
Viii .Kottapaili, 
Mandasa Mandalam, 

Dist.Srikakulam (A.P). 
D.Para Rao, 
s/o Appiasuri 
Viil-Krishnapurarll, 

PO-Kasibugga, 
Dist.SrikakUlam (AP) 
Loknatth s/o Indro 
Vili-Routrapaili 

P0 - Bar a k Ui 

P. S-BaiuqaOfl 

Dis .Khurda. 
Lis Kritibas s/o Gokulo 

V 1] 	 I t)il r i., i .S-Tnriy i 

Via-Kuhudi, Kaluparaghat. 

5. 	G Ii a ran o 
s/o Gangacihar 
vlii-KonLhepalia, 
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 Sankaro s/c I)usaseno 

Viii -I3ou r.i asali 1. , 

PO-Borakul, 	P.S-Balugaon, 	Dist.Khurda. 

 Dalaiah s/o Kustamma Vili-Krishnapurain, 	P.O. 	Kasibuyga, 

Dist.Srikakulam 	(AP) 

 Jaggaish 	s/o 	Ramaiah 	Vill-Ananthapuram, 	PO-Baruva, 

Dist.Srikakulam 	(AP) 
 Limmayya 	s/o 	Appanna 	Via-Kistnpuram, 

PO-Kasibugga ,Dist . Srikakulam. 

 Chinnodu 	s/o 	Baiaram, 	Vi11-Narayanapuram, 	PO-Kasibugga, 

Dist.Srikakulam. 

 Appanna 	s/o 	1\cchanna,Viii-Talabadra, 	PO-Kasibugga, 

Dist.Srikakulam. 

 Jagqayya s/o Chinnodu Vill-Mamidipaili, 

PO-Kasibuggal, 	Dist.Srikakulam. 

 Papalash, 	s/o 	Kamaiah 	Vill-Mamidipaili, 	PO-Kasibugga, 

Dist.Srikakulam. 

 Nandulu 	s/o 	Maiiayya 	Vili-Kistupuram, 	PO-Kasibugga, 

Dist.Srikakuiam. 

 Appanna 	s/o 	Jagannaikuin, 	Vii1-Kistiipuram, 	PO-Kasi.hugga, 

Dist.Srikakulam. 

 Kamayya 	s/o 	Appanna 	Vill-Jagadevapurarn, 	PO-Gcradalcandi., 

PS-Kasibugga, Dist.Srikakulam. 

 Bairagi, 	s/o 	Ramaiah, 	Vili-Talabadra, 	PO-Kasibugga, 

Dist.Srikakulam. 

 Adayya 	S/c 	Vallayya 	Vili-Kistupuram 	P0 	& 	PS- 	Kasihugga, 

Srikakulam. 

 Krishnamurty s/o Vankanna Vili-Anantapuram, 

PO-Baruva, 	RI) Scmpeta, 	Srikakulam. 

 Jagannaikuiu 	S/c 	Danayya 	Vi 11-Mandiisa 	K o L t u r u 	pO 	& 

PS-Baruva, 	Srikakulam. 

 Latchaya s/o Narayana Viii & PO-Bendi, 	Via-Brahmanatarail 	, 

PS-Kasibugga, 	1)19t. Srikakuiam. 

 Nagaraju 	s/o 	Ramamurty 	Viil-Makarajoia, 	PO-Kasibugga, 

Dist.Srikakulam. 

 Simmanna s/o Gancjaiah Vili-Marlapadu, PO-Pundi 	(RS) 

PS-Kasibugga, 	Dist.Srikakulam. 

 Dandasi s/o Gundu Vi11-Narayanapura, 

PO-Kasibugga, 	PS-Kasibugga, 	Dist.Srikakuiam. 

 Dandapani 	s/c 	Sanyasi 	V.i11-Narasincjrpur, 

PO-Bcnabuiiapaiii, 

Dis t .Ganjam. 

 Trinatlic s/c Jagannatho Vili-Narasinghpur, 

PO-J3onabuiinprulii, 	Dist.Ganjam. 

 Ramnswamy s/o Appaiash 
VI I 1 -Krimhnapiirain, 	PO-Kasibugga, 	Sri.knkii I iin. 

 Bhaqnvan , 	s/clladia 	Vii 	-Putabaqada , 	L( )-IThn bn!Iad 
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 Dandasj s/n Latchajah Vill-Talabadra 

PO-Kasibugcja, 	Dist.Srjka]çu} 
 Kaiso s/a J3ankanjdhj 	Vil1-Pajkokosadj 

1.10-Anku1achatj, 	PS-Banapur,DjstKhurd a . 
 Kulamanj 	S/n 	Mangala 	Vili-Routrapalli, 	PO-I3adnkui, 

P.S-Banapur,Dj st.Khurda. 
 Jagannath 	s/n 	Chachu 	V.ill-Khariicnpn 1] I , 	PO-flnrnknl 

PS. -Balugac)I1, 	Dist.Khurda. 
 Jaya 	s/n 	Easwaro, 	Vil1-Rnuri;i 

P.S- Rnhqnori, 	Dist.Khurda. 
 Radha 	s/n 	l:nswn rn 	Vi. ii -I)nijrj;i I , 	PO-Bc1n ku 1 

P.S-Balugaon, 	Dist.Khurda. 
 FIallu 	s/a 	Duklin 	Vill-Bourjasaj, 	PO-Badakul, 	P. S- iuynnn, 

Dist.Khurda. 
 Jharia 	 s/a 	Dukhisyam, 	 Vi1i-Bourjas 

POi3adaku1,P.s_Ba1ugann 	Dist.Khurda. 
 Kandh s/a Syamo Vill-Bauriasahi, 	PO-Badaku, 	P.S-Baugaon, 

Dist.Khurda. 
 Maa 	Biswal 	s/a 	Satrughna 	Vti1-Bourasai , 	PO-Badaku], 

P.S-Balugaon, 	Dist.Khurda. 
 Jagulu 	s/o 	Dinabandhu 	Vill-Ostapalli, 	P -1)ibynsinyhjr, 

P.S-Balugaon, 	Dist.Khurda. 
 Gatti 	s/a 	Han 	Vill-Paikokosadja 	P.O-Ankulchokj, 

P.S-Balugaon, 	Dist.Khurda. 
41.. Mahpswara 	S/a 	Udainnh 	Vifl -Ghnsangorn 	PO-l)ihynsinc;hpnr, 

P.S-Balugaon, 	Dist.Khurda. 
 Anoo 	s/a 	Chando, 	Vi.li_Laninsw,r,J1.S_K}lfl11iJcnti 

Disk.Ganjam. 
 Bhujo 	s/n 	Punja 	Vili-Langaleswar, 	P.S-Khnfljkne, 

Dist.Ganjarn. 
 Boinsj 	s/n 	Lnknath 	Vill-Baunjasal, 	PO-floraku] 

P.S-Ba1ugnon, 	Khurda. 
 Nabagano s/o Han 

Vi11-Nimajma flu ,P .O-Dibyasinghpur. 
 Hallu s/a Kholljn Vi11-Bouniasaj, 	PO-F3ornkul, 	P.S-13n]uclaoll 
 Jayakrushnn 	s/n 	Sahadnhn Vii 1-flnndi gin, 	PO-1)ib ynni n(lhpnr 
 Ghantayak 	s/a 	Mongulu 	Vill-Hatibani, 	PO-Rnrnkul, 

P.S-Balugaon. 
 Gotia, 	s/a 	Bonamali 	Vill-Ostapalli 	PO-Dihyasinghpur, 

Dist.Khurda. 
 Kniis1in 	S/n 	PurusotLmn 	Vii i- Poukrnpa [ii 

PO-Boraku] ,P.S. -Ha] iicjnnn. 
 F3nsudnv 	S/n 	SnnaUn 	Vili-Njjnnjrnn] 1 ii ,PO-I)ibyns i iiqliiir, 

E)i.s I: . Khurdn 

 Satrughano 	s/n 	Kim i ii a 	Vi! I -flnu r i a sali i 
PO-Borakul , P. S-Baiugnon, 

 Gant:nya 	5/n 	Sudarsnn 	Vi Fi-Nimainal Jo, 	Pfl-l)ihyini 
I) ist: . Kliurda. 

 Gnku 1 o 	s/n Kubarn Vii 1-ThoLapada , PO-Bnraku F ,Di s L. Kini rdn. 
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JC)Cl1.flfl() 	5/() 	SaflaLlial) 	V1 1.i-Chokk J(l LkI 	P0-Pt ri.l)0 I 

p .s_rra ngi, Khurda. 

Unnko 	/o Ranin Viii --Ji ri han , PS-Tang i , 1) I 	. I1in r(ia 

Kubero s/c 13nla jee Vil.1-Bi.r.har, 	. s-Tnnyi, Kliurdfl. 

Suba 10 	s/o 	lswflrc) 	vii.l-lla 1.di.apnLnfl , 	P0-K I 11paT1gI111 

P.S-Tang]., Kburda. 

Ronka s/o Raghu V111_Chokkithlrpur, PO-Pi rlbatl, P. S-lang]., 

Khurda. 

Surencira 	s/o 	SanaLhnfl, 	Vi. I.i-Chokk thir, 	PO-Pi riharl 

P.S-Tanqi, Khurda. 

Braja 	5/0 	MarkandO 	vi1i-Ch0k1.dIPs 	P0-Si ba 1, 

PS-Tang.i, Khurda. 

Jnnibeswar 	s/oKapIlO 	Vi11_Haidi)aLr, 	P0-Biri.hari., 

p.S-Tangi, Khurda. 

Sankaro 	g/o 	Korani, 	V111_ChOkk1diP1r, 	P-f3ir.i.bar]., 

P.S-Tangi, Khurda. 

Sudhakara 	S/o 	Banka 	Viii_Chokk1djP, 	P0-I3iribar:L, 

P.S-Tang', Khurcia. 
Somanath s/oLoknath Vi11_Ha1d1aP0t, p0_Kaiupflraqt, 

Ps-Tangi, Kaluparaghat 
HarihandhU s/oJjjngaraj, Vii1-K01flL11aP 	

1)-I3inihflt i 

P .S-Tançji., 1)1st. Khurda. 
ang 

Sesho s/o Panchu V111_KoinLhaPaila , P0-H.i.r113ar1-, P. 	
'} 	1, 

D.i5t.Khl1td 1  

68 . Mangu i s/c Sana Phail, Vi 11.-Pa rigoracla , P . S-'lan I , Khurda. 
 

59. Keshoho 	s/c 	Danic 	Vi1i-ChamP1P' 	o-campad '-P 

P0-ChandeS'i1 r P--Tangi, Khurda. 
kuro s/oflhikari Vii1.-SarnPadh]P1 P0-Cllat)dSWar, 

P . S-Tangi. 

1ntho 	s/osatrughaflo 	V1ii_ChOkki(1lPur, 	P .0-Birihari., 

Via-KUhUd1, DISt.KhUrda. 
Bhagaban s/o Panu ViiiKOitaPai, I'O-Si.ribari 

Raghu s/c Udainath vi11_Champa10]PUr, 	
P0-ChanclesWar, 

D1St.KhUrda. 
Vi1i/P0_5 

DurjOdhflfl 	s/o 	MarkandO 	 .i.n1 nh , 	p5-Tangi 

DIst..Khurda. 
Dayafli(lh.L s/c) Arkhito, Viii. 	1,0.... DsL. 

Durjodhafl s/orjuno vIii_Chokkidipur, pO-Birihnrl, Khurcia. 

Ramo 	s/oLingara j, 	Vill-Boramulu, 	pQ_0ioboUraflgap1r, 

Dist.Nayagarh. 
Laxmidhflt /o Karik, VIii_ChokkidjPmmr, i'Q-  

Daitari s/c Rathi Vill-flaidia Patna, po_Ka1uparagIflL, 

[)i st. 
Kedar s/ovi V1i1_Chokk1d1P1r, p0-Biribar1, P.sTafl5 

Doma s/oRaqhu vill_RatnaPur, PO-KUhUdl, Dist. 

Jharia 5/0 Narayafla Vill-Ratnaput, pO-511h11d1. 

0 

 



 Sarajjc 	s/o 	Prananatho, 	
V'11-JaYallla 	PO-[3irjj)ari Khurda. 

 Bourjbandhii 	s/o 	Biharj 	V.illChokkidipur,pO_fliriliri DlSt.Khl1rd 
 Ran 	s/c Gouranqo Viii ......P0.... 
 Sachj 	s/c Kalu Vii.i_Chokkidj pun 	P0-13j nibnrj,  Khurda. 

Nallu s/c Vdiya Vii_Jnyamanq1p1j 	PO-Bjrjbarj  Panu s/o Panc]abo ViliChckkidipur, 
 

Pothnt s/c Kalu V.Il1_Chckkidipur.   Ranko s/c Pdani, 	Vii_Chokkidjpir 
 (ohj ndc S/c Sann then 
 Kiibro s/c Kirtan, 	Viil_Chokkjdjpir 
 Bhuhanj s/c Aqndhu Vill-Ratnapur, 	P0-Knhuclj  [)huiia s/c Linga, Vill_Chckkjdjpur 
 

 
Bairagi s/c Karaiah, 	Vili_Gcpalpllr,pokcttapalj 	Mandasa. Sri Akuro s/c Abhjnc  

 Sanat-j 	s/c Anantho 
 Saranga s/c Lckanath Vili-Tanjn, 	PS-Tnnyi.  Rcnkafl 	s/oI,ckanath 	Vill-Onjda, 	PO-Panigji, 	PS-Thnj, Dist. 

100.Kumar s/c Brundabar, 	Vili-Orida, 	PO-Panjgarh, 	P.srr ncJ j 
IO1.Saffiuddjn s/c Mohjddji 	Viii.... 

A P P EJCANTS. 

	

By the Advccates - 	M/s 	 1k, 
K.C.Prlim1 

Vrs. 	 M.K.KhUntH 

U Union of India, represented by its Gencral Manager, South 
Eastern Railway, Garden Reach, Caicutt43. 

Divisional Railway Manager, South Eastorri Rai.lwy, Khnrda 
Rcad DiviSion, At/PO-Jatni, Khurda Road, DjSt.KIIUFd. 
Senior Divisional Engincer(co_crdiflç) Soul- h 	sITorn 
Railway, Khurda, A/P0-Jatni, Khurda Road, 1)1st. Khurda. 
Senior Divisjcna] Personnel Olficer, South Eastern 
Railway, Khurda, At/P0-Jat11 	. . .OPP. PART [ES. 

By the Advocates 	- 	Mr.Ashck Molianty 

IN 0.i\.No.609/9 

- 	- 	 1. Sri 	Maguni 	s/c 	Kunja 	Viil-Pccdapada, 	PO-Anqul,  
J)isL.Khurda 

 Sri 	Jcgi 	S/o 	Jiatto, 	Viii-Pocdapada, 	PO-Argul, 	P.S-Jatnj, 
Dist.Khurda 

 Bairagi, 	S/c 	Rajanna, 	Vill-Talahadra, 	PO-Kasibugga, 
Dist.Snikakuiam 	(J\P) 

 Appiaswamy 	s/c 	Tatayya, 	Vili-Talabadra, 	PO -- Kasihnqcj, 
Snikakulam, 	01st. Srikakuinni. 

 Dhuija, 	S/c 	Balankj, 	Vii].-Pancibatj 	, 	PO-Ka I 
01st .Purj.. 

 Pandahos/o 	Rhamaro , V.ili-Jlaripl]n , 	P. s -I'anqi , 	Ka iupnda DIs t.Purj 
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Bairagi, s/o Bhamaro, ViIL-Poodapa(Ia, PO-T\rqui, Jnt:ni, 
Iti s L . Khurda 

Elan 	s/o 	J3ounibnndltu 	Viii - 	ra.Insinjli i, 
PO-Boindiharilcurda , Dist.Puri.  

£9. 	Kulamanl, 	s/o Easwaro, 	Vi11-Binclhan i, 	PO-Civindeswar, 
'angj, Dist.Puri. 

han , s/o Lochano, Vili-Blric3hanj , P0-Chandeswar, 'Fungi 
Dist.Puri. 

Pu ssa no, 	s/o 	Snnathn no, 	Viii - Tin innnn n Lhio, 	P0-$Lni'onn 
P.S-Tangi, Pun. 

Sudamo, s/o Udiya, Vill-Tanibi, P0-Tancji., Kaluparn, 

Dist.Puri. 

Krclara , s/oBanka , VI 1]-Panclnipn tin , P0-lang i , Ka lupr ra 
PURl 

Jndh istar, 	/o Jogl, Vii 1-3 hnra, PO-Elodapa r f , Ti ug 
Dist.Puri. 
Panchanan, s/o Natho vii i-Jharia, PO-Bodapa r t, Tanql, 
Dist.Puri. 

Han, s/o Gandu, Vill-Kuwaspadaro, PO-Kalupada, P1st .PunI. 
}3rojo, s/o Jagahandhu, Vii 1-Tar.i. ni , PO-Ka luparagha t, Purl. 
Sudamo, 	s/o 	Madano, 	Vi1l'1.'anini , 	PO-Kni uparnglia L, 
Dist.Puri. 

1.9. Dasaratht, 	s/o 	SanaHinno, 	VI I 1 -KhnII p;idut, 

P0-Kri 1 u n rn ghui L, Di. s t. Pu r i 
20.- Purusottain, 	s/oChaltanyo, 	Viii-l'anchuka tin, 

P0-Kaluparacjhat, Dist.Puri. 
Subalo, 	s/oflanchhanidhl, 	VIli-Sinqarama, 	P0--Pa Liann]o, 
Tangi, Dist.Puri. 

Saratho, S/o Dhoba, Vill-Aarini, P0-Ka].upacla, Dist.Puri. 

 Balabhadro, 	s/o 	Brundabano, 	Vili -Kc'dareswFlro, 
PO-Kaluparaghat, 	Dist.Puri. 

 Kasi, 	s/o 	Bairagi, 	Vi11-Slngaramn, 	P0-Ka].upnrnghiat, 
Dist.Puri. 

 Rajani, 	s/o 	Abhi, 	Vill-Panchuhatia, 	Kniuparaghat, 
Dist.Puri. 

 T\riya , 	s/o iKun ja , 	Vill-Tanini , 	PO-Ka] 	puiruigha I:, 	Di..sL . Purl. 

Bhikani, 	S/o 	Bairagi, 	Vi11-Sinc4aramboclisahii. ,P0-Or,ndn, 

'\ P1st . Gnu jam. 
 Sikharo, 	s/o 	Mahcswaro, 	vill-Singararnbodlsahi, 	PO-Orada, 

Dist .Gan jam. 

 Manguli, 	S/o Hallu, Vill-Ratnapur, 	PO-Kalupara, 	Dist.Puri. 

 Klstayya, 	s/o 	Karniah, 	Vill-Mulapadra, 	PO-Mandapaili, 
Ichhapur P1st. 

 /\nnnto, 	s/oLoka.nath, 	Vill-Chokkidlpur, 	.P0-Binlhnri , 	'i'auiqi, 

Dist.Puri. 
 Mochla, 	s€!/o 	Kaihalo, 	viii-Chokktclipur, 	P0-Hinibnr.i, 

Tanql, 	Dist.Puri. 
 Madha ho, 	s/o 	Rahas , 	V] 1 1-C'hor.i a , 	P0-lLi nsf: un 1. , 	IS--li 	jiuti I a 

1)1 s I: . Pun i 
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Laknc , s/c Musa 	 , 110--Ianq i 

Ka1.ia, s/c Sananclo, Viii -Rcndapada , 	)-Si.nqhnhari , fln tans, 
I'll r 

Golakho, 	s/o 	1airngi , 	V111-KrusliLaptir, 	P0-Clinninswa.r, 
Tangi, Dist:.Puri. 

Profulic, s/o Dhruba , Vill-Slnghibermpnr,  ,  

Dussa, s/o Narasinyho, viil-NimaimIJo, P0-l.)i.yasi n'jhpur, 
Dist.Puri . 

Dando, s/c Banna, V111-nku1n, P0-Bol.opada, PS-Ba iiirjncn, 

Dist.Puri. 

Flnri , 	s/oDinabandhu 	Viii.-Anknla , 	P0-Br'lpnda 

P.S-Baluyaon, Dist.Puri. 

41.. Narasincjh, S/c Soni , Vi1i-Tnniu1iapndi , P0-Si nyhpiir , I)i st. 

Bagul I , s/o Kumar,  , Vi I. 1-Mcriqa in jud i , Tan(j.i. , I)i s . Pu v 

Satyahacll, s/o Krishno, Vili-Pancliuhatia, P-Kai.iiparayhai, 
Dist.Puri. 

Chaitan , s/o Banchanidhi , Vii. 1-K rlaxeswrir , PO-Ilsi r i.pada 

'ranqi, Dist.Puri... 
Fakira , s/oPodia , Vl1i-Nimaiinaiiu , P0-Dlhyas.iiicjh , Pain 

Dist.Puri. 
Rama Rac, s/c Ki..st:amma , VM.1-AnaiiLipirmn  

Sr.i.kaku] am, 91st. Srlkaku lam (/\P) 

Mnhoswar, s/c Dacihi. , v]1l-IIaripUr, I'S-JanPia , Bh11Sm1dpkn, 

1)1st .Khurcla 

Bonamail , 	s/cLokanath 	Viii-1Iaid1ipa Ltia , 	Ka 1 spa rayha I: 

Dist.Puri. 
Dlhakaro , S/oMarkando , V.1 li-Chanipad Ipu r , P0-C1ian(Irswa r 

1)1st. Purl. 
Bharato, s/oBanchanldhi, Vii1-Hansara]l, 1'O-Chrandrswar, 

1)1st. Purl. 

51 . Kanu, s/cGcbardhan, Vill-Ilaripur,  , PS-Jhanki.a , l)i.st: . Pun. 

 Kasi s/o Damo, Vill-Haripur, PS-Jhankia, 	DIsL.Psni. 

 flanamai.i, s/o 	Sanathan, V1i1-ilanipur, P.S -Jlianlzla 

1)1st. Purl. 

 Hadu , 	s/c Jayakrushna , V11-flar.pur , P . S-Jhan kin 

\ Dist.Puri. 

 Charano, s/c 	Bhubani, V1i-11aripur, P .Sjhaiik.i.a, 

Dist.Puri. 

 Satrughano, s/c 	Dadhi , Vii..1.-IBir.i pun, P ,S-Jhankia 

Dist.Puri. 

 Trinadhc, 	s/c Uchaho, 	Vi li-Konaka,  

Kcnai, 1\nandc, vlii-Konaka , P. S-Khaiii kot: , 1)i sL .Ban Jam. 

l3hikani, 	s/ojudhisto, 	Vi11-Kcnaka, 	P. S-Kha 1..1.i.kot:, 

1)1st .Cinjnm. 

Kalu, s/c Anand(1, Vi.i.1.-Kuaka, P.S-Khall.1taI: , 1).nI: 

61.. Manylil i. , 	s/c 	Arha, 	Vi.11.-Tarini, 	Kalaipr1U1O , 	Tanfl 

lii s . Pun.. 



62. 13 .Krishnamurty , s/o Kancjai i , Vii l-J\nantapurain , Sompet:a , 	* 
Sri.kakul, !)ist.Srikaktil.nrn (T\P) 

 Madhu , 	S/n 	Raqhu , 	Vi. 1 1-Sara lamylia , 	PO-J3ori(Ii ha r i Icando 

F)ist .Khurcla. 

 I3hagabat, 	s/o 	Khetrn , 	Vili -Chandanpur, PO-(oinhni, 

P.s-Tnngt, 	Dist.Khurda 

 Ronka , 	S/n 	I3auri , 	Vi i.i -llnidiapatnn , 	P0--I inpa rnghnt, 

P. S-Tangi. , 	Dist . Khurcla 

66 . Rn sanando, 	s/oBrundnban, 	Vii 1-B i ribar 	, P . S--Tn uqi 

Dist. Khurda . 

 Raghu, 	s/o 	Ki.ikkn, 	Vill-Konaka, 	P.O-Konnka, 	P. Plialii.kot, 

flist.Ganjnm. 

 (;anga, 	s/o 	Aqadhu, 	Vi L I -Konka, 	PO-Konka, 	1'.S- tha ii I 1;o L, 

01st. 	Ganjam. 

 Ju jhia, 	s/o 	Narnyano, 	V11-Konakn , PO-onaka 

P.S-Khaiiikote, 	Dist.Ganjain. 

 Raibaria , 	s/o 	Aqadhu , 	V.ill-Koriakn., P-Konnka 

P.S-Khaiiikot, 	Dist.Ganjarn. 

 Rama , 	s/o 	Chema , 	Vili-1\nkui 	, 	P0-Mo t- nry PS-Be Jnnq 

01st. Pui.i. 

 Gangadhar, 	s/o 	Narahari, 	Vii t -Deiil ninilinly, P0-Ui 1 

P .3- . l3anapur , 	Dist: . Khurda 

 Mangaraj , 	s/o 	Purusottarn, 	Viii-Ninta tnniiu 

P0-Dibyasinqhpur, 	P.S-I3a1-ugaon, 	Di StT .1itirWi. . . .Appl I 	ant:s, 

By the Advocates 	- 	M/s D.R.Patnaik 	& 
K.C.Pradhrin. 

Vrs. 
Union of India , represented by its General Manaqor , South 

Eastern Railway, Garden Reach, Caicutta-43. 

Divisional Rn tiway Manager, South Ens tern Unliway, Khurcln 

Road Division, At/PO-Jatni, Khurda Road, Dist.Ktuirdn. 

Senior Divisional Engineer (Co-ordinator), South Eastern 

Railway, Khurda, at/PO-Jatni, Khurda Pond, 1) isI: . thiirdn. 

Senior Divisional Personnel Officer, South Uast.ei:ri 

Railway, Khurda, At/PO-Jatni 	....... Opp .Prirties. 

By the Advocate 	- 	Mr . Ashok Mohanty. 

IN 0.A.NO.616 OP 1996 

Ghanashyam Jena, aged about 44 years, s/o Banchnnidhi Jena 

Nnhnghana Moharana, aged about 45 years son of Nakuin 

Moharana 
Arakhita Jona, aged about 45 years, s/o Baluk J°na. 

Pandaba Swa in, aged about 52 years, nn of GnU inda Swa in 
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5. Dhnneswnr Jena, aged about 44 years, s/o Arnna Jena 
6 . 	Shyam Jena, aged about Si years, son of Cha i tenna Jena 

All 	are of v lingo P.idhapatna , PO-Ahnknpada, 
P1st. Purl. 

Kailash Moharana , aged about SOycars , son of Mohan 
Moharana , Viii. -Rn rich PO-Perabol 	PS -I)eianqa , Di s 1: . Pu r- i 
Draja Naya1, aged about 53 years, sour ot Mann-u tliyL. 

9 . 	Pararna Senapati , aged about 51 years, s/n Molian Sonapa I- 
V 1 i-To iapacla, PO-Ahaka pada, PSDeI a nqa, Di sL. Pu r i 

10. Arakhita Set:hI, aged about 53 years, son of Pncihia Sothi 

V.111-Thentana, PO-Guliapada, PS-Deiangn, I) i sL. Pur i. 

 Kshetrnhasj 	Sahoo, 	aged 	about 	38 	years, 	s/o 
Hadibandhu Sahoo, 	Vi.li/P0-Praharajpur, 	P.S-Delanga, 
Dist . Purl. 

 Nidhi 	Pradhan, 	aged 	about 	Si 	years, 	s/oPajliui 
Pradhan, 	Vi. ii 	Panchupa in , 	P0-Gun I. i pa In 
PS-t)elanga , 	P1st:. Purl 

 Suclain 	Sahoo, 	aged 	about: 	59 	inirn , 	5011 	of 	charm 
Sahoo, 	AL-Dapur, 	PO-Berabol, 	PS-Del anqri 
District-pun. 

 Panchu 	Dala.i , 	aged 	about 	Si 	years, 	son 	of 	Madarm 
Dalni , 	1\t-Da pun 

 Somanath 	Pradha n , 	aged 	about: 	51- 	y(-1 rs , 	sin 	ni 
Ilursikesh 	Pradhan, 	At-Udaynpur, 	I 0--Porn ho i 
P5-Delanqa, 	Dist.Puri. 

 Bauria 	Swain, 	aged 	about 	51 	years, 	son 	of 	Girai 
Swain, 	At:-Posal, 	PO-Ilakapada, 	PS--I)el.auisa, 
1)1st:. Purl. 

 Dija 	Par ida, 	aged 	about 	51 	years, 	son 	of 	Gopi 
Panda ,At 

lB. !Thn rat 	Par i da , 	aged 	aluoui 1: 	47 	yna in , 	A I. --lb 	ruin 
PO-Berahol, 	PS-Delang, 	Dist.Puri. 

 Bala 	Mohanty,aged 	about 	53 	years, 	son 	of 	Modan 
Mohanty, 	At-Sreepati.pur, 	P0-llakpada, 	T-1)oi nuiq;i, 
L)ist.Purj. 

 Karunakar Mallick, aged about 52 years, 	son of Panu 
Ma 1 i.k, 	A t-Sadpnda, 	P0-Ilakpadn, 	PS--Dc I a 
1)1st. Pun. 

 Achuta 	Jena, 	aged 	about 	45 	years, 	son 	of 	Moni a 
Jena, 	At-Sreepatipur ,PO-!iakpada, 	PS-Dot.aniqa, 

Dist.Pu.ni. 

 Karunakar Chhatoi, 	aged about 	45 years, 	son of 	lhi.ra 
Chhatoi, 	At/PO-Golipada, 	P5-Delanga, 	Dist .Puri.. 

 Rrania 	Chandra 	Swain, a 	god 	about 	53 	years, 	son 	of 
Ann ucla 	Swa in , 	At-Da PUr , 	11 0- Porn ho i  

Dish:. Purl 



15- 

 Brundaban 53  
	f  

Mhapatra , 	a 	 r 

Jagu 	Mohapatra, 	At-Sadpacla, 	
PO-Hakp;ida, 	PS--Del ang, 

Dist. .Pnri 

 Gopal 	Bank ,aged 	abouL 	52 	yearS, 	
non 	of 	Ii I: 	Bar 

t/pO-Hakpada, 	PS-Delaflga, 	DisLrictPUri.. 

 Gokul 	Khotai, 	aged 	abouL 	53 	years, 	
son 	of 	Rnnhii I 

Khoai, 	t-Dakpada, 	P5/PO-Delanga, 	
Dis.Puri 

 Prahalad 	Swain, 	aged 	abon L 	44 	yea rs, 
	nn 	of 	A1o:ri L 

Swain, 	L-Dokanadi1a , 	PS-Deiaflqa , 	POft I 

Di s t . P u r i. 

 Nakula 	Rout:, 	aged about 	44 yearS, 	
on 	of 	IG ni 	onI 

t- Pali, POPraharaJP11r, 	PS_Delaflga,1)15t1n1, 

 Prahalad 	Swain, 	aged 	about 	48 	
years, 	son 	of 	Ga i 

Swain, 	AL-DnkanadUa, 	PS-Delaflga, 	
Din 	. Purl 

 Abhimnnhi 	Ma jhi , 	aged 	abou L 	52 	yearn , 	son 	
I 	r 	Mn 

Ma jhi , 	A-Govindpur,  , PO-l)epUr , 	P . S-l)n Ianya 

 
D i s t .Puri. 

pana 	Behera, 	aged 	about 	45 	
yearn, 	son 	o 	Jadu 

Bchera, 	-DokafladUa, 	PS-De]aflga, 	
DisriCLPUn].. 

ertn 
In. 

	

by the )\dvocate 	- 	Mr .1). P . I)ha 1 saman I: 

V r s 

Union of 	India, 	represented 	
through 	Gen eral 

Manager, South Eastern Railway, Garden Peach, 

calcutta-700 043. 
Divisional Railway Manager (P), South hanterfl 

Railway, Khurda Road, Dis L . IKhu rda. 
DiviSional Personnel Officer, South BasLern 

Railway, Khurda Road, DistriCtT<h11r da 
RenpondehiLS  

By the Mvoca Le 	- 	Mr . f\Iioiz Molia n Ly. 

: 

Sri Nepal s/o Prananath 

Sri Pravakar s/O Bhranlat 

Both 	are 	of 	vii lage 	
Udigirl, 	P0-build) clinT, 

P.S-Taflgl, Dist.Khurdl. 

MeghanaLh s/o Chemanandan 

Vii l-Nimaimallu, PO_DibyaSiflghp 	
Dist .KhiirJ. 

Sri I\hht s/o Bali 

Raghu /o Bahridur 

Sri Npkiiia s/o Bali 
Nos. I to 6 are of village Dimqii 

 

P. 5-Rha 1kot, DiSL .Ganjalfl. 
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Sri Si.boriatayan Naik, s/o K.K.Naik 

Sri 13.i.dyaclhar s/c Fin ribi swa I., 

N 	s . / a 1(1 5 a ro of v I. I ajo Pa ta I 	P wj h , I 0 Pm idi 

(IlK)) ,P.S-Ptnpnr, Di sL.Khiirda. 

Sri. Sikharn, s/o Jaki. 

Sri Chakradhar s/o Gati 

Nos. 	q 	and 	10 	are 	of 	vi] !nr 	Chandanpiir, 

P0-Go I aba 1, P . S-lank i a , 1) i n L . Khtirda 

Sri Gurukha s/c P I ra 

vill/PO-Golahal , P. S-Jnnkia , i)ist . Kliurda 

Sri 	Ka..i.].aso s/c Iladu village Janinna, P .0-Aryni 

PS-Delang, P1st .Khurdn. 

Sri 	Arkitho 	s/o 	Narsinqo, 	Vii i-Pcrichahridrc, 

P .0-Dibyas:i nghapur , P. S- . Banpur , I)is L . Khurda 

Sri 	Ka r k i k 	s/c 	13rundabnri , 	Vi 1.1 -l.)o lamunda i. 

P.0-Belopada, P.S-Banapur, Dist.Khurda. 

Sri 	 Naraynn 	 s/c 	 Dhobai., 

Vii laqe-Klu in Lapa ii , P . 0-Kuma ranqo,  

Din F:. .Khurda 

Sri 	Pandavo 	s/c 	Tiadu , 	vii 1-1)01 aniunda I 

P .0-Belopada , P.S. -Banaput ,Dist .Khu rda 

Sri Gullak, s/c Ranko 

Sri Lakhana s/o Biswanath 

Sri Denarnc s/o Kunjc 

Nos. 17 to 19 are of village J\nkul,P.0-Belopada, 

P. S-Baluqaon, Dist . Khurda. 

Sri 	ha iJu 	s/c 	flotLo , 	Vi.]. l-Miincla to, 

P. 0-Kal upadaghat , P . S-Ttnyi , Dint. Khii rda 

Sri Sidheswar s/o Kulamani 

Sri SnraLha s/c Ilaribandhii, 

Non 	21 	and 	22 	are 	of 	vii IacJn/i'nlal)ai., 

PS-Jankia ,Dist . Khurda. 

Sri Bourihandhu s/oJudhistir 

Sri Kaqaju s/o Ranka 

Sri Kesab n/c Kularnani 

Nos . 	23 to 25 are of viliacjn Kurnbhivapada 

P .0-Singhiasarc, P.SBanpur, Din L.Khiurda. 

Sri Bichitrananda s/cChema 

Village-Nirna i.mallu , P . 0-Dibya sinqhapnr, 

P.S-Balugacn, Dist.Khurda. 

Sri Trinatha s/o Markanda 

Village-Udaiqiri, 	P .0-Sunclarpur, 	P. 5-langi, 

Di st . Khurda. 

no Sri Ilazari s/c Bishnu 
Vii la ge-Borad I , P . S-Pa na pu r, Dint . Phi rda. 

 

 

 

2 1). Sri- 	Rharata 	s/o 	sudarnan, 	Vi.) 1 - lo tad I 

P.S-Banpur,DiSL.Khurda. 



'Sri Dhobn I 	s/o 	Biro, 	vi1iJSflr 	ingh, 
 

P .0-finn 	di yliat, 	P.S. -Panapur 	flint .P}iurd'. 

 Sri 	Jaynkrinliflo 	s/olindu 
P.0_I)aflC11ifiFw , 	P.S 	Plni)iIr, 

vi lingo 	TilryiisUlUh , 

Dust .Khiirda. 
V I 	1 aqe-E!' 	yapur, 

 SrI 	Kambo 	5/0 	GoUtflhlCJa, 

P . Q-Sundarptr, 	P . S-Taflyi, 	Dust: . Kim 	Ha 

 Sri Trinath 5/0 Krishna 

 Sri Dasaratbi, 	s/oSikharo 

33 	and 	34 	are 	of 	7i 1lngr1J(1 	gir !, 
fibs. 

P 	
P. s_rJang1 , P1st .KhUda 

.0_Sunc1arP1r, 

I1axidhat 	s/n 	Banainbar, 	Vii t-  tJdnyaji H 
 Sri 

P .0_Sundarpur ,p.S-Tang 	, 	Khurda. 

 Sri 	flour ia 	S/o 	Pnnciuii 

 Sri Khetra 	s/n itharat 
PaldUaPal.0 ,j.01a I(i'tap1 111, 

f 	vllagC Both 	fltC 	O 	:i 

P. S-Kha]1kOt ,Dist .Gnnjam. 

 Sri Fagu, 	s/0 Prahallad 
P. S-DCla11-J , 1)151: .Kliiir da. 

Viii /pO-Singh BerhampUr, 
V 	I i-S inqada, 

 Sri 	Natbar 	/o 	Shyam a 	 at 
P . o-ndha ipa lii , P . S_Bhadrak , Di.s t . Pal a sore 

present Bhnclra. VI11Ud i.lyaq it 	i 
 Sri 	BhaSkat 	s/oBnflC111a, 

P . 0-Sunda rpur, 	Pus I: . Khurda 

 Sri Gokulo, 	s/n Bisnoo, 
1)15: 	tiiiirda. . 

Vill/PO-Boradi flarikundo, 	P . 5-flanapur, 

47. Sri 	liurshi. 	s/n 	Tiadi' 

43. Sri Chandra 	s/o Morn 1 1 
iiari.Piiiido, 

Nos. 	42 and 	43 	are of vi1iago/P00tt 

P. S-Banapilt' 	P1st .Khurda. 
reLren(Th 	5aSUa l/T(!11i)0rY 

i1 	the 	aj?j)i 	cnnt5 	are 
PWT 	beinniflU 	to 	Kim 	ida 

Labourers 	worki-ncJ 	under 
Panihha 	(ratha11T1 Lb , 

Road,  Ka lupadaghat, 	Ba iugaofl , 
Road Division  

CAP, TP Units in Khurda 
pp 1 icami ':5 

By the 	dvocatCS 	- 	fl/s 	Bijaml 	Ray, 

Pa 1:1 I 	Ic, 
C . Choiidhu m:y , S . 

& 	S .P4(fltY 

Vrs. 

1 . 	Union 	of 	md Ia, 	represet1Ld 	through 	(il1rifl I 

Manager, S.E.RaiiWaY, Garden Reach, CalCl1Lt"U5L 

Bengal). 
Divisional. Railway Manager, Sou Lii Pa l:erfl pa I 1 way, 

Khurcla Road Division, at/P -Jatfl.- ,I)IS L . 
Khiirca. 

Soni or fliri sional i;:nqineer (CoordinaTor) 
Railway, 	iclinrdn 	?nnl 
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4. 	Senior [)ivisjonal Personnel Off i cer, 

By the /\dvocat:e 	- 	f1r . /\niioiz Niohari Ly 

IN OA NO.772/96. 

.1 . DoIagohjn, Mahapatr , aged ahotiL 39 yen rs , non of 
laLe Madan 	MoiJaF)a i- rn, 	Viii-Ba I opuri , 	.-Ialn 
P.S-Kujanqa , DisL.Jagritsjnyiptir.  

2. Harihara Sahoo , aged about 40 yc:;rs, s/a late 
Mathurananda 	Sa boo, 	at: presen L V II 1 -lrinc; I a ja rh 
P .O-Jhuyrinrj , P .S-Pnradoep, i)isL .JayafninqIipnr 

- - Api icani-  n 

By the ivoits 	- 	M/n i)nhnraj Bay 

Sh.iVr it 

it. 
Vrs. 

I . 	Union 	of 	[ndia, 	represented 	Lii rough 	C)nnera I 
Manager, 

South Eastern Railway, 

Garden Reach, Caicutta-48. 

2. Divisional Railway Manager (Personnel), 

Khurda Road, South Eastern Railway, 

Dist.Khurda (Jatani Divn.) 	. . .Respc)ildents. 

By the Advocate 	- 	Mr.A;hok Moirmi y 

IN OA NO.793/96 

Jambu, aged about 45 years, son of Nan(Ja, 
At-Jamuna,P.o--Argiil, P.S-Delang,DisL.puri. 

Madan, aged about 46 years, son of Anaina, 
At-Jamuna,P.O-Arqul,p.s_I)e]ang, I)ist.Puri. 
Av , aged about: 46 years, son of Judhi 

At-Jamuna , P. 0-. 1\rqul , Dint. Pun 
Padan , 	aged 	about 	1) 	years, 	500 	(-)r 	Vai iaiuiii 
A L-J ilInullri , P . U. -A nyu I , Din I:. Pun L 

Bela, aged about 44 years, son of Sankar, 

At-Jamuna, P.O-Arqul,Dist.purj. 
6 	Pravakar,  , 	aqed 	44 	years, 	son of 	Chakrndha r, 

t/Po-'rirmal,via-Bajir, P.S-Jatni,i)ist.Khurdn 
Tlrusi ,aged 	about 	4 	years, 	s/o 
Tt/PO-Tirrna1 ,P.S-Jatni,Djst.Khurcla. 

Durga Charan ,nged about 46 years, son all Sn ntn r, 
At/PO-Tirmal ,Via-Ba jpur, P. s-Ja tni , l)i n L . Rhurda. 
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9 . Rein , aged 	about 	50 	years , 	Son 	of 	Biinaha I: 

At:/PO-Tirrnai ,Vi a -Ba ipur, P. S-Ja t:ni, 	I)' strict--Kim 	n3a. 

10. Srolr'i , 	l(J0(l 	•hoiiL 	44 	years, 	 ol 

AL/PO-Tirrnni ,Via_i1pmir,I'.-Jat:ni,t)nsLJhIiJ:W1 

11 . Rd 	u , 	a grid 	0 	yea i:s , 	son 	of 	N idh t , 	A L/P0-'ii n ma I 

Via-Ba jpu r, P . S-Ja Lni, 	Dis t: . Khurda. 

 Jogi ,aged 	about: 	45 	years, 	son 	of 	Phoban 

At:/P0-Ti rnia 1 ,Via-Ba j pur , P . S-in Lu .i , 1) in I; r ic LKh 	1 

 Bhagyadhar, 	aged 	about 	47 	years, 	oI 	S;mnri 

1\t-13araara, 

P . O-1\rgn i , v i a-Ba j pu r, P. 5-14a Ln i. ,D is I: . K in ida. 

 Krushna, 	aqed 	about: 	40 	years, 	son 	ol: 	I,'i1:ataLi 

At-Ranipur, 	P.O-Tirma1,P.S-Jatni,DiSI:.Khl1rd1. 

15 . Bhaskar, 	aqecl 	about 	45 	yea rs, 	son 	of 	K ml 

AL-Dennpnn - ri,l'.O-T]rPlaI ,P,S--Jat:n.i 	,l)i.sl: .Klimmmdi 

 Sucihakar, 	aged 	about: 	44 	years , 	son 	of 	NaLti 	a 

At-Benapan 	a ri , P. 0-TiriTla 1 , P. 5-Ja Lu i , Vi. sL . Vhn mi 

 Daitari,aged 	about: 	45 	years, 	son 	of 

Banamali , At:-BenaparIjat.i , P .0-Tirmal , P. 5-Ja t:n i , lii s I: 	K 

hurda. 

  Apa.rti ,aged 	about 	45 	y e a i:s , 	son 	0 il 	lol; a 	a Kit 

At-Manitri, 	P.0-Goradia, 	Dist:.Puri. 

 Arata, 	aqed 	about 	40 	years, 	son 	of 

Banamali ,1\t-Manit:ri, 	P.0-Goradia, 	DisK. Pin 

 Bhuja, 	aged 	about 	45 	years, 	son 	oil 	copi 

At-Manigri, 	P.0-Goradia, 	Dist.Puri. 

 JIalu, 	aged 	about 	30 	years, 	SOil 	ol 	Pa;iclahi 

At-Haripur,  , 	P .0-1\rgul 	P. S-Ja.tni ,DisL . Kliiirda 

 Aparti,aged 	about. 	45 	years 	son 	ol 

Banamali ,At-rlanitiri, 	P.0-Goradia, 	I) 1st:. Purl 

 Arata 	aged 	about 	45 	years, 	son 	of 	lid 

AL-Manit:iri,P.0--GOradla, 	
Dist.Puri. 

N
.Y° 	24. Sankara, 	aged 	about 	44 	years, 	son 	of 	Kimbora 

A t:-Ren gal a 	Pa tna , 	P .0--Cod I pu Lina Li a pa da 

P.S-Delanqn , 	Dist:.Pmir.i. 

 Bharata ,nycd 	about: 	42 	years, 	mu I 	of 	Ar)miiia, 

A t:-Barana, 	P .0-Arqui , P. 	-Jatn I ,DIsL . Kliurda. 

 Sarat, 	aged 	about 	44 	years, 	son 	of 	In run, 

AL-Barana, 	P .0-Arcjiii. , P. S-Jatni , DisK. 

 Pahali ,aged 	about 	46 	years , 	s W 	of 	Molian 

At-Bisipada, 	 P .0-Ti nina I ,Via-Ila j pur, 

P.S-Jatni ,D:i sL.Khurda 

 Narendra , 	aged 	about 	44 	years, 	son 	of 	Ruhc'r, 

-Ti. rrna] 	 P0-li I nat ,Via_llajpuml, 

P.S-Jnt:ni,I)i sLKhurda ..........App 1 

By 	l:lio 	Advoon L°s  

ii 	on I 
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Vrs. 

U 	Union oC Tnci 	, r )rnsnntn(1 by i h ('nnIn I £laIlaqs 

SouLh EasLnrn Railway, Garden Rnarli (cuI:Ia4l. 

Divisional Railway Manager, South Las Lern Pa 

Khurda Road Division, AL/PD-la hi i , 	Phiirdi Pni(I 

Dist: . Khurda 

Senior: 	l)iv sional 	1:ncjin'r'r 	(C-o(Ii nat:.nr) 	Pniifh 

Pa stern Ri' I. iway, Khurda , At/PO-Ja t it j , Khwain L(a(1 

Dist-Khiirdn. 

Senior Divisional Personnel Officio: , Son Lii on 

Railway , Khurda , At/PO-Ja tni ........Pc?spondnn I.:s 

T\dvocate for Respot Ientn-i'ir . Aslto}: Motiati Ly 

IN OA NO.801 01' 1996 

]. Ranka 	Mohataray, 	aged 	about 	51 	 soll 	ol 

Kuhera 	Maha Lray, 	Vi l.lac;e-Jn ipur 	P D-Nirnkariai 5, 

1)ist.Khnrda. 

 MaLhura 	Martha, 	aged 	about: 	51 	ynio a, 	anti 	of 	!nt:o 

Prabhakar 	Martha, 	Viilage-Jajpr, PO---Nii:alcnrpur, 

P. S-Jankia , Dist .Khurda. 

 Mi kratn 	i'rndhan,aqnd 	about: 	45 	ynara , 	son 	)F 	1 

Iswara 	Pradhan, 	Viilaqn-Jajpur, I'.O-Nir;iIc:u pus, 

P.S-Jankia, 	District-Khurda. 

 Dhani 	Martha, 	aged 	about 	55 	years, 	son 	of 	late 

Dibakara 	Martha, 	Vi llage-Jajpur , P .0-N1rlica spur, 

P.S-Jank.ia, 	Dist.Khurda. 

 Mi jadhan 	I'radhan , 	agncl 	about: . . 	. yon rs , 	ri 	oF 

Mahesar 	Pradhan, 	AL- ia jpnr , i'.O---Nirnhiipitr 

Mist .Khurdo. 

 Hari 	Sahu ,aqed 	about: 	47 	years , 	son 	of 	I a Li' 	Pa 	han I 

Sahu, 	At-Jajpur ,P .0-Nirakarpur ,P.P-Jankin, 	Di at. 

\\ 	\ç Khurda. 
.\ 	.\ 	 7. Sikhar 	Pradhan ,aged 	about 	46 	years, 	son 	of 	Rh ilcani. 

Pradhan, 	At—Jajpur , P . O-Nirakarpui: , 	P. P--I a it!: in 

Di stni.cto-Khurda. 

 tJpendra 	Dna, 	aqed 	about: .....yenta, 	anti 	i 	I a! n 

ii 1 ama ii i 	fti 	, 	Au-h J P 	t:,  

P.3-Jankia ,District-JajpUr. 

 Dusasari Mahntaray,a ged about 	54 ycairs, 	son ni 	nh' 

Bhaba 	Mahat:aray, 	At - Jajpnr,P.fl--  Ni iLai 	iii, 

P .S- .Jank:i.a , 	I) istr.ict--Khuncla 

10. I)huiia 	Mahi tarny , 	i'qed 	about: 	53 	y : is, 	son 	1 	1 a 

lohali 	Iiilintsay, 	AL-Jajpur,  

P.S-J1(aflk]al, 	j)SL.K11t1rdl. 
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ii. Jaladhara 	Mohapatra ,aged 	aI:oub .... ynnrs, 	snn 	of 

bliohan. 	NI 	apatra 	AL - JTi]pnr, 	P.O - Nirah;oini 

P. S-Jankia $ 	1)1st. Kliiirda 

 Padan 	Moha Laray , FI9CCI 	a bout: 	48 	yoa 	s , 	oi 	l.a I 

Itharat 	Mihat.arriy, 	Vi.]. laJe- JaJpnt 	, P.n-rfl t:al:arpill 

P. S-Jankin , )istr i..ct-Khurda 

 Saranyadhar 	Dhaudiasinqa, 	aged 	about: 	51 	yr';rs, 	Soil 

of 	late 	Udiyana Lb 	t)haud tasinqa , 	Al,/PO-lla r 

Via-Si nqapur , 	P. S-Jank;i a ,Di st. Khurcla 

 Sri 	Gobadhar 	Pradhan ,aged 	about 	'18 	ra rs 	soil 	of 

late 	Narayan 	Pradhan , 	]\t-Ranya La , 	P .0-Mi ra carpui 

P.S-Jank:ia, 	District-Khu.rda. 

15 . Kaibaiya 	Pamantaray,  , 	aq''d 	aboiit 	S I. 	yna i:s , 	son 

late 	Manqult 	Sainant:aray, 	Vii 1.r Jo 	iinahi.1 I 

P.O-E)onianahha, 	P.S-JnIll:ia ,l)i.stri (t-KlllT(]a 

 Gandhi 	Mrinqaraj , 	qod 	;ihoit 	51 	'.Tfl 	0)11 	Of 

Lokana Lh 	Mnqu  - a 	, 	AL-Rainal.  

P. 5-Jankia , 	DIS t . Rhiirda 

 Jagannat:h alias doqi. 	Ilarichandan 

son 	of 	Tnftr:T1ani 	Ilari 	(laticlan 

L-Rainabi] 1 ,P.O-1)o,irinhli:ii  

Dist . Khnrcla. 

lB . Adhu 	Guninns.iflqi , 	aqr'd 	nbcni t: 	V 	yna I 	, 	5) n n IT 

Ba labbad ra 	Gurnan r-; inqa , 	AL-in n k I a , 	Ihiagnon 

PO/PS-Janki a ,Distri ct:-'-Khiirilri 

 Dhaneswar 	Stichia ndan ,aqed 	a hou L 	1 	yna rs , 	s 	ii 

late 	Bali 	Srichanclan, 	\'iiiaq 	JaiiLi a 

Nuagaon , P .O/PS-Jaukia , Dish: .Khurda 

 Bharnar Gumansinqa , 	aqed 	about 	49 	y'arn , 	son 	of 	1.aI:o 

Balahhadra 	Gtiinansinqa, 	At:-1anl:ia 	TIiiaqnoll 

PO/PS-J ank ia, 	Dis Lrct--Khu rdn 	. . . - T\pp 1. i can I 

By 	the J\dvocat-eS 	- M/s  

B 	R. If 

'Its. 
\\ 	

1. Union 	of 	India, 	reprnsnntecl 	I lirnupli 	Coirni 

Manager, 

South East'rri Railway, 	Gardon Reach , 	Ca lout. I a 

2. B ivi. s tonal 	Ra i iwa y 	Manager 	( Be rsni ,a I ) 

Khurda 	Road, 	South 	Pastcrn 	Railway, 	I) 	str icI --lclwrdii 

Ja Ln I 	I) lvi s inn ) .......Respondent: s 

By 	the 	Advoca t:ns 	- 	Mr. Anliol: Mr)ha a 

INOT. NO.011/96 

Raja 	 s/o 	 Rania 	 T\L/P() -Iiinoi1 

Via-Ba j put , P. 8-Jatni , Di s P . Khurda  

[fy the Advocate 	NI/s  

K .0 . Pradlian. 

Vrs. 
1. Union 	of 	India, 	reprosented 	hy 	its Connrat 	rl,a.nnr 

SoI.iLh 	EasL':'rn 	Railway, 	(Inn 	RervTh , 	Ca iou I-- 
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H.. 	 2. Divisional Railway Manager, South Fnstern Railway, 

Khurda Road Division, At/PO-Jatni, Khurda Road. 
. . 3. Senior 1)ivisional Engineer (Co-ordinator), south 

Eastern Railway, Khurda, At/PO-Jatni , Khurda Road, 

I)ist-Khutda. 
4. SeniorDivisional Personnel Officer, South Eastern 

Railway,Khurda, At/PO-Jatni .....Respondents 

S 

By the Advocates - Mr.T\shok Mohanty. 

IN O.A. NO.862/96 

 Sri 	Bira 	s/o 	Mahi, 	viilage-Barada,P.O-Barada, 

P.S-Sadaro,Dist.Dhenkanal. 

 Sri 	Pandab 	s/o 	Landa, 	vi1l-Gengutia,P.O-(engUtia, 

P.S-Sadaro, 	Dist.Dhenkanal. 

 Sri 	Millu, 	s/0 	Chattan, 	Vill-Gurujanga, 

P.0-Gengutia, 	P.S-Sadaro, 	Dist.Dhenkanal. 

 Sri 	Arkhito, 	s/o 	Bouria, 	vi.11age-Derasincjh 

Kankadapal,P.S-SadarO, 	Dist.Dhenkanal. 

 Bhaskara 	s/o 	Brundaban, 	Vill-Derasinqh 

Kankadpal ,P. s-Sadaro, Dist.Dhenkanal. 

 Bikrama 	s/o 	Gandu, 	vill-Gengutia, 	P.O-Gengutia, 

P.S-Sadaro, 	Di.st:. .Dhenkanal. 

 Bhramara s/o Sudarsan, 	Vill-GengutUl, 	P .0-GetigUL ia, 

P.S-Sadaro,Dist.Dhenkflflal. 

 Benudhar 	s/o 	tJchhab, 	Vill-Rasasingh, 	P.O-Bel.opada, 

P.S-Sadaro, 	Dist.Dhenkanal. 

 Golekha, 	son 	of 	Gandu, 	vill-Rnsasinyh, 

P.O-Belopada, 	P.S-Sadaro, Dist.Dhenkanal. 

 Golekha, 	son 	of 	Budhia, 	vill-Gengutia, 

P.0-Gengutia, 	P.S-Sadaro, 	Dist.Dhenkanal. 

 Gouranga 	S/o 	Dayanidhi, 	vill-Sarata, 	P.O-Gundei, 

P.S-Sadaro, 	Dist.Dhenkanal. 

 Bholeswar 	s/o 	Ananta 	Vill/PO-Barada, 	P.S-Sadaro, 

Dist.Dhenkanal. 

 Bhramara 	s/o 	Sani Lana ,V.i 1. .L-Jonhitai i a, 	P. .O-Bai:ada, 

P.S-Sadaro, 	Dist.Dhenkaflai. 

 Jarnbeswar s/o Krushnn, Vi11-Jonhitalia, 	P.0-Barada, 

P.S-Sadaro, 	Dist.Dhenkanal. 

 Gauranga, 	s/c 	I3anarnali, 	Vill-Geriguti a, 

P.0-Gengutia, 	P.S-Sadaro, Dist.Dhenkanal. 

 Rajiba 	s/o 	Nata 	Vill-Tentuliapada, 	P.O-F3auipLlr, 

P.S-Sadaro, 	Di-st.Dhenkanal. 

 Satura 	s/o 	Kurupa, 	Viil-BaradFi, 	P.0-Barada, 

P.S-Sadaro, 	Di.st . Dhenkariai. 

 Madhu 	s/o 	Bajia, 	Vill-Barada, 	P.O-BaradFl, 

P.S-Sadaro, 	Dist.Dhenkanal. 
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Fakira 	5/0 	Dhadak, 	Vii1aye-Barada,P.0I 

p.S-Sadaro, Dist.I)heflkaflRi. 

Aparti 	s/oDhadia, 	Vili-Barada, 	P.O-Birada, 

P.S-Sadaro, Dis.Dh1enkaflai. 

Sa1lm1d  a 	s/() 	KaSht., 	Vi 1.1TenL1 I t)1)T Ir iPifli I)1 1T, 

p.S-Sadaro, i,Ist.IJhpilkarlal. 
Rahita s/o Kanhu, j11/p0_Ekagh_13a1amp5ad 

p.S-Sadaro, Dist.Dh0flkat 

Baraja 5/0 BhacJnba 	Vi1i-Barad, 	p.O-Paracla, 

p .S_Sadaro,DjSt.10aal. 

Chaina, 	s/o 	Nidhi.a, 	viit-Bara(Ia, 	p.O-Bara(la, 

p.S-Sadaro, DiSt.Dherlkarlal. 

Sikhara s/o Saita, 	
i11GengUtia, P.O-GeflguLia, 

p.S-Sadaro, Dist.Dhenkaflal. 

Kuinara 5/0 Tri10Ch1fl, V±li-flahad-, p.0-BelFipada, 

p.S-Sadaro, Dist.DheflkalmL 

Pitabash 	sb 	Han, 	vii1-Baradfl, 	p.o-Bradn, 

p.S-Sadaro, Dist.Dhen1(a'1 

Sapana, 	sb 	Arjuna, 	vi1i-Mafldia, 

P.O. -Belapada , P. S-Sadaro ,Dist.Dhenklnai. 
Bikala, s/o Bajia, Viii enguLla, p.O-GnncJi1Lia, 

p.S-Sadaro, D1S..Dher1k11al. 

Golekha, sb 	
Dma, Viil!GeflYUtia, P.O_Gefl1flqUiai 

P.S-SadarO, Dist.Dhenkaflai. 

Raja 	 s/o 	
lThnn, 

viii/PO_MUrudangaPahuj_latamtasc 	
p.5-Saclanc), 

Dist . Dheflkaflai. 

DambarUdhar 	 s/oTuni, 	 Vii i-God tdi., 

I. P .0_BalaramPrasad, p.S-Sadaro, DiJ3L .Dhoflkflhla . 

Fakira s/o GandU, 	villGengUtif; 	P .O--G0flY11L1; 

p.S-Sadar, Dlst.Dhenkanai. 
Bhi.ma, s/o Mittu, vill*Godidi, p.0_Baiara1uPra5I 

p.S--Sadar, Dist.Dh0fl1n1. 

Sri 	 DhaneSWat 	 s/o 	 chiita, 

Vill/POEkO(Jr_11ata5ad 	
P. 5-Sada r, 

Dist .Dhenkaflal. 

Sri 	KailaSh 	5/0 	Chaitafla, 	V1ilGetlYUta, 

P .O*GengULia, p.S-Sadar, DIst.I)hefllcafla 1. 
Sana s/o Kandura, VillGeflYUtja, p.O-.Geflg1tia, 

p.S-Sadar, Dist. Dhenkaflai. 

\') 	
38. SudhakaU 	

/o Kun jn, Vi 1 i-OdaPad, P.0-Ill fll lo I 	Fld, 

p.S-Sadar, Dist.Dhenkanai. 
Akura s/o Upendra vi11-Jonh1t' la, P 

p.S-Sadar, Dist.Dhenka-. 

Krushfla 	S/O 	 Makunda, 	vi1I_K0taYata, 

P.0_K0flt1aPUt531 p.S-Sadar,t. D1SDhenka 

Hadoo son of Kashi jl l 
viii-GuraPafl i ,P .-PojpuLi 	

.S-Rmflbi DiSL .Grfl nin. 

Yff 
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Nalu , son of Gopi , Viii -ilaripur , P .O-Uaripur Sason 

P. S-Tanc.; I. , 1)1st. Khiirda 
Chri rana s/n Dana i. , Vi 1 1.-han pun , P . i-han pun Si 

P . S-Tang 1. , 1)1st . KIiu rd a 
Saratha, s@/o Banchanidhi, V.L11-Ilar.i pur,P.O-Ilartpur 

Sason, P.S-Tangi,Dist.KhUrda. 
Rajo s/o Prahallad, Vill-Haripur,P.OHariPUr Sason, 

P.S-Tanqi,Dist.Khunda. 
Jogi s/os l3anchha, Vi11-llanipur,P.OHariPUr, 	Sasan, 

P. S-Tan(Ji ,Dist.Khurda. 
Laxmidhar S/o 1\injha, Vi1i-Nayapatna, P.0-Haripur 

Sasan, P .S-Tangi, Vi n-Gangadharpur Dist .Khurda. 

Kularnani 	s/a 	l\nanda, 	viil-Ilflrlpllr , P .O-hlaripiir 

Sasan, P.S-Tangi,Dist.KhUrda. 
Dinabandhu s/oHadu Vili-Haripur,P.O-JlarlPur Sasan, 

P. S-Tancji ,Dist .Khurda. 

Trinath 	s/a 	Ananath, 	Vill-HanipUr,P.O-HarlPUr 

Sasan, P. S-Tancji ,Dist .Khurda. 
Surendra s/a Sanatan, Vili-Udigiri , P.O-Sundaepul, 

P.S-Tancji ,Dist.Khurda. 
Sachi s/n Natahar vill-Udigani, P.O-Sufl(laepUr, 

P.S-Tangi,DiSt.KhUtda. 
Gouranga, s/a Natahara vili_Udiyarl,P.O-SUfl(laePUr ,  

P.S-Tangi ,Dist.Khurda. 
Laxmidhar S/oPurna , vill-Sadanqo I. , P .()-S laiin i 

P.S-Delang, Dist.Puri. 

Indramani 	 s/a 	 Kanhu 

vill-MangalpUr , P .0-Mangalpur ,P. S-Saclaro, 

Dist.Dhenkanal. 
Ramo s/oanantho, Vi11_HaripUt,P.0-11i1t1Plr Sasan, 

P.S-Tangi ,Dist.Khurda. 

Bharnaro, 	 s/a 	 Ioknnrith, 

Vj11/pO_11aripur,P.S_Tangi,1)15t.Kh. .ApplicantS 

By the advocate 	- M r.D.R.Patflaik 

vrs. 
Union of India, represented by its General Manager, 
South Eastrn Railway, Garden Reach, Caicutta43. 

Divisional Railway Manager, South Eastern Railway, 

Khurda Road Division, 1\L/110-Ja Liii, Khurda Road, 

Dist-Khurda. 
Senior Divisional Engineer (Co-ordinatot), South 
Eastern Railway ,Khurda, At/PO-Jatnl ,Khurda Road, 

Dist .Khurda. 
Senior Divisional Personnel. Officer, South hastorn 
RailwaY,KhUrdai Tt/PO_Jatnh,DiSt.TiUa ..... 

Respondents  
By the 7\dvocate 	- 	Mr./\shok Mohanty 



IN O.A.NO.863/96 

Banchha 	 s/o 	 Raqliu, 
At-Anlajori,P.O-Tirkula,vla_Bazepur,p.S_Kaiias, 
Dist. Purl. 
Kapilo s/o Kelo 

Jogi s/oRama 

Braja s/o Jayannath 
	 I 

Gobinda s/o Chakara 
All are of Vill/PO/Via/PS/Dist.Purj. 

By theAdvocate 	- 	Mr.1).R.Patnaik 
Vrs. 

Union of India, represented by its Genera]. Manager, 
South Eastern Railway, Garden Reach, Ca]cutta-43 
(w. B.). 
Divisional Railway Manager, South Eastern Railway, 
Khurda Road Division, At/PO-Jatni, Khurda Road, 
Dist .Khurda. 
Senior Divisional Engineer (Co-orditiator), South 
Eastern Railway, Khurda, At/PO-Jatni, Khurda Road, 
Dist .Khurda. 
Senior Divisional Personnel Officer, South Eastern 
Railway, KhurdaAt/PO-Jatni , Dist . Khurda 

Respondents 
By the Advocate 	- Mr.Ashok Molianty 

IN OA NO.864/96 

Sankar 	Behera, 	s/o 	late 	Bidyaciliar 	Behera, 
Village-Deulabasta, P.0-Arugula, Dist.Puri .... Applicant 

By the Advocate - N/s D.r.Patnaik 
K.C.Pradhan & 
M.K.KhunLiri. 

Vrs. 
1. 	Union of India , represen Led by its Gcnora I Manager 

South Eastern Railway, Garden Reach, Caicutta-43 

Divisional Railway Manager, South Eastern Railway, 
Khurda Road Division, At/PO-Jatni, Khurda Road. 

Senior Divisional Engineer (Co-ord:i.nator), South 
Eastern Railway, Khurda, At/PO-Jatni, Khurda Road, 
Dist .Khurda. 
Senior Divisional Personnel Officer, South Eastern 
Railway, Khurda ,AL/PO-Jatni ,Dish.Khurda. 

Respondents 

By t:.he Advocate 	Mr - Ashok r*)iilfl tY 

-25- 
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IN OA NO.91.2/96 

Krishna Chandra Swain, aged about 48 years, son of late 
Duryodhan 	 SwaIn , 	 At: -Tang i , P . C)-Tanin yada 
P. S-Tangi ,Dlst . Cuttacic 

.Applicant 

By thef\dvocate - M/s [).Mohanty, 

K.M.Samal, 13.K.I3iswal, 
K.Jenka & U.K.Samai. 

Vrs. 

Government of India, represented through General 
Manager, South Eastern Railway, At-Gard(,n Reach, 
Calcutta-48. 

Divisional Railway Manager (Personnel) , Khurda Road, 

South Eastern Railway, At/PO-Khurda Road (Jatani 
Division), Dist.Khurda .....Respondents 

By theAdvocate - Mr./\shok Mohanty 

IN OA No.924/96 

Jalandhar Champati, aged about 42 years, son of 

Banchan idhi Champati , At/PO-Motiarl , Dl si: . Pu i: i. 
Chakradhar, ayocl about 39 yoars, son oF Kubera 

At/PO-Motari, Dist . Pun. 
Subala, 	aged 	about 	37 	years, 
At-Jamukholi ,P.O-Panchagaon, Di strict-Pun. 

Ganesh, aged about 34 years, son oF Nakula, 
Dist .Puni. 

Bhaskar, aged about 38 years, son of Atha.nga, 

At/PO-Gada Motari, District-Pur.i. 

Laxim Khan, aged about 41 years, son of Sardar 

Khan, At/PO-Motani, Dist.Puni. 

Jumma Khan,aged about 37 years, son of Matistir Khan, 

At/PO-Motani, Dist.Puni. 

Kabi, aged about 35 years, son of Laxinan, 

Dist . Pun. 
Ghana, aged about 42 years, son of Sa.nanda, 

At-Panchapalli, P.0-Retang, DisK .Puri. 

Surendra aged about 36 years, son of Ghanashyam, 

At/PO-Retang, Dist . Pun. 

Puma, 	aged about 31 years, 	son of Pasti, 

At-Ankol , P .0-Motari , Dist . Purl. 

Laxmidhar, 	aged 	about 	34 	years, 	S/o 

Panu ,At/PO-Ghoclradia., District-Purl. 

Puma, 	aged about 	37 years, 	son of Raju, 

At/PO-Kanti, Dist.Puri. 
Netra, aged about 37 years, 	son of Prunda, 

Dist.Puri. 

::'r... 
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Jogi, 	aged about 33 years, 	son of Golekil, 

Dist .Puri. 
Saraba, aged about 36 years,SOfl of Ke1lu,DiSt.PUr. 

Han, aged about 35 years, son of Sadhii, at 

HanipUr, BirapUrUSotmP1 DlSL.Pflr. 

Kailash, aged about 39 years, son of Diga, at 

Panchapalli ,'.O.-Retaflg, 1)iSt.PUt1. 

Naran, aged about 34 years, son of BanChafl1(Il11, 

Dist.puri. 
Linqa, aged about 33 years, son of Binod, a L 

GobindaPUr, P.o-DepUrsasaft Dist.Puri.. 
Dasarathi, rigOd about 37 years, son of Suba1, 

Dist.PUrJ-. 

Gangadhani aged about 36 years, son of Kusuni, 

At-IlaniPur , P. 0_BirapUrUS0tta1Pmt , Dis t . Purl. 

BatakruShna 	Nayak, 	aged 	about 	35 	yoars, 

At_panChaPPalil p.0-Retang, DiSt.PUr1. 
.J\ppLiCaflLb 

By the Advocate 	- 

Vrs. 

Union of India, 	
reprosented through G eneral 

Garden RiaCh, Manager, South Eastern Railway,  

Ca1CUtta-70 043. 
DivisiOflRl Railway Manager (P), 
South Eastern Railway, Khurda Road, I)I.Ft.Y\iO 

Divisional Personnel Officer, South Eastern 

Railway, Khurda Road, Dlst.KhUtda .....Respondents 

By the Advocate - Mt.AShOh Motianty. 

IN OA NO.932 OF 1996 

Narayan Harichandan, agedabout 45 years, son or 

JagabandhU 	 Harichandan, 	 At-Kun ia 

SamantaraPur ,P .O_NirakarP1r , P. S-Jankia, )iStniCt111lt 
da 

... 
.... KAppllCfltlt 

By the Advocates 	- 	H/s .C.MOlIaPflLta 

B,h.Ray & 
S .1' .Dhai. 

Vrs. 
Union of India, represented through General 

Manager, South Eastern Railway, Garden Reach, 

Ca lcutta. 
Divisional Railway Manager (PersoflnEi)' Khnrda 

Road, South Eastern Railway, DisL,KhUtc (Jah 

Division) 	
Re'pOfldCflt5 

By the Advocate - Mr.Asholc MohantY 



() R I) E R 

OMNAI'H 	OM , vJcI-c.1lAI Ir4/\rJ 

[his 	I)fltCi 	of 	1:iI !:enn 	Oii.na1 	J\jpIinnn, 

has 	been hen rd together. The 

	

pn t: 1. L I one rn 	arn 	n ru .1 a r 1 y 
S 

placed and the pdayers made hykhcin in Uro ?p1 al: Inns are 

also substantia] I y the same. The lea rnnul flOSflnnl 	i"i i1j o 

petitioners appeari.nq in ()1 no. 18l/')6 iutnl OA fln, I 

argued the matter at lenjth. The inarnea counscl 	aH'au: nJ 

for 	the pet:i.ti.nnc'rs 	in other 	uvsnn. 	Iuavn 	:HnpI ni 	rM 

submissions made by the lea:rne( counsels For the 	1 I oners 

in OA No.481/96 and OA No.439/96. in vi (' ol Liii: ahvn, ono 

order will Covrr these f :1 1 Leon Cases 	The 1nL 	of 

481/96 and O1\ 439/96 have to be referred to first.  

2. 	 In OA No.481/96 there anc 01 	Htiurnr'us. 

They state that they were casual 1.abon i rn under l"nnua ii' 'n1: 

Way inspectors belonging to Sompeta , B(rmm1'HI 	k.'nihha and 

Khurdn Road UniLs. They had worked as nunna 1. wnuii r 

1967-68 	to 	1.972-73. 	Tss.istant 	 Rai II.way, 

i3erhampur, PTC1)aiCd  a seniority I intel cinni I  

working under P.W . is. , Sompnta , Ueriirimpuii 	PniuulTha mu 	tlii d;i 

Road Units, 	and 	in 	the 	5oniority 	l iqL, 	'vii 1* 	in 	at 

Annexurc-1 , there are names of 616 cn in 1 iii Ir . At 

Annextirn-.i./i 	is a 	senjori Ly 	list 	of suit 	lalrni' In is oF 

Sompeta Unit, and at I\nnexu re- 1/2 is a senior i tv 1 1 rI. of 

casual labourers of Ramhha On it. More Lh re ann 511  



H 

H 	r 	
29- 	 a 

rrhe petLtioners state that ccordflg to the instrUCL..i0 
	of 

Railway Board, retrenched casual 1aboUCr5 have a riyhb to 

be given first preference for re-engaYC'm 	
and they ace to 

be re_engaged on the basis of their .posit10T in the 

seniority list. The petitioners are retrenelled casUa]-

labourers of the above unitS. They had filed several 

representations to the authoritles for their re_enYa(Je0tr 

but these were not consic1erC 	
They a I o made a qrieV1nCC 

that retrenCheci casual labourers of 	
.W.Is. , B rr}Ifl Lfll)01 and 

Rambha, who had worked in moliSoOrl gang had not been 

included in the divisional list. Further, the period for 

which they had worked in Doubling OrcjanSflti0n was 
flC)L taken 

into consideration. On 16.11.1989 
I)iviSiOflfli Personnel 

Officer, Khurda Road, issued a letter (nnexUre3) to 

Assistant Engineers BerhamPUt and AsSiStEnt Enqifleer2i 

Khurda Road requesting that some gancjfflefl who had worked in 

monsoon pat
'npCtl, l3erlIaUlaPLlt and 

rollinY under p.W.Is., So  

Kalu
paraghat and also had put in ConstrUCo0 Or(lafl1sat0n 

had represented that their grievances have not been taken 

into account. On verifiCationh, it was seen that as they had 

not produced proper identification for their worknY, their 

into account. it has been ordered 
services were not taken  

that if any such labourers are left out, they 
	produce 5hoUid  

their working certificate with propel: 	Lif1c ion and the 

casual labour cards and screen ing em 1.d be 
cOl)dlICtCd on 



-30- 

20.11.1989 in the office of Assistant Kngineer, Berhampur, 

at 11.00 hours. If any labourers are lr'ft: out;, they should 

produce the said records before Assistant [nqineer by 

30.11.1989 and their screening would be conducted in the 

first week of December 1989. Thereafter no Curther chance 

could be given to such retrenched casual labourers and this 

should be made clear to them. The petitioners state that 

all 	of 	them produced 	the respective 	documents for 

preparation 	of the 	seniority list 	and 	documents 	filed by 

some of them are at Annexure-4 series. At Annexure-5 is a 

letter from the Union requesting the Divisiona].. Railway 

Manager, Khurda Road, to extend sympathetic attitude for 

appointment of retrenched casual labourers. On 6.5.1993 
TWA 

Senior Divisional Engineer, Khurda Road, issued a letter at 

Annexure-6 to all Assistant Engineers of: Berhanptir, Khurda 

Road, Bhubaneswar and Cuttack. Along with this letter, a 

permanent way 
statement showing vacancy position of/casual labourers under 

P.W.Is. was enclosed. It was indicated that there were 255 

permanent way 
vacancies of /casual labourers which were required to be 

filled up immediately. A copy of the live register of 

retrenched casual labourers was also enclosed and the 

Assistant Engineers were directed for a thorough checking if 

any casual labourer is still left behind for absorption. 

Such casual. labourers should be con Lacted and nhr;orbed 

- 	 -- 



under the concerned against 	existing 	vacancies 	
P.W.I. 	with 

the prior permission of Senior DivisionaL Engineer. 	It was 

	

) 	ot 	turn 	up Wi thin 
indicated that 	if the casual 	labourers 

(IC 	n 

fifteen days, 	they should be dropped. 	
It was also mentioned 	 H 

that 	P.W.Is. 	should 	be 	advised 	
to 	notity 	on 	their 	Notice 

Board 	regarding 	engagement 	of 	
retrenched 	casual 	labourers 

and collect applications and send them to Senior Divisional 

Engineer 	duly 	certified 	along 	
with 	service 	cards 	for 

considering 	their 	absorption 	against 	
balance 	vacanc ics 

available. 	It was indicated that the absorption of permanont 

casual 	labourers would be 	strictly 	
on 	seniority 	basis 

way 

and 	open 	li no 	permanent 	way 	
retrenCIl('] 	casual. 	I abourors 

would be given preference. 	It was 	stated 	
that 	this process 

should be completed before 31.5.1993. 	In 	responSe 
	to this, 

the petitioners state that they had sent their applicattOnS 

and documents to the concerned authorities in 1993 and even 

though 	three 	years 	have 	passed 	
from 	then, 	they 	have 	not 

heard 	anything 	further. 	
Non_considerat on 	of 	their 	case, 

according 	to 	the petitiOflerSi 	is 	
illegal 	and 	arbitrary. 	It 

is 	further 	submitted 	that 	
on 	28.5J996 	the 	Divisional 

Railway Manager, 	S.E.RailWaY, 	
Khurda Road, 	ISSUed notice at 

IQ 

AnnexUre7 which was about engagement of 	
fresh face casual 

labour 	in 	Engineering 	
Department 	of 	hhucda 	hoa(j 	

h)iv i s i on 

from 	open 	market. 	Appl.icatlOns 	
were 	Invited 	from 	eLiqlble 

MIA 
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male candidates for engagement as casual labour on daily 

rate of wages. The period of engagement was 119 days or 

upto 31.10.1996 whichever is earlier and thereafter 

retrenchment would be done without any further notice. It 

was indicated, that there were 907 vacancies and usual 

reservation would be maintained. The nature of work was 

execution of track maintenance works anywhere within Khurda 

Road Division. In clause (e) it was mentioned that the 

applicants should be between 18 and 33 years of aye as on 

1.6.1996 relaxable upto 5 years for SC/ST and 3 years for 

OBC, and the minimum educational qualification is Class V 

pass. In clause (i) it was mentioned that retrenched casual 

labourers can also apply and must also furnish copy of the 

previous casual labour card in support of the claim. The 

petitioners state that these two requirements regarding age 

between 18 and 33 years and qualification of Class V pass 

effectively rule out a large number including the present 

petitioners from consideration. The petitioners have been 

waiting for last 14 years for consideration of their case 

and becauseof these two conditions their cases are not going 

to be considered at all. It is further stated that even 

though they applied in 1993 their cases were not taken into 

consideration at all. In view of this, the appicants in 

the O.A. have prayed that Clauses (e) and (f) of the notice 

dated 28.5.1996 at Annexure-7 regarding maximum aye and 

FWD 
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educational qualification should be declared ultraVi.res. The 

respondents should be directed to intimate the petitioners 

the result of their applications submitted in the year 1993 

l labourers against 
for engagement as casua 	

255 vacanCies and 

for a direction to the respondents to consider the case of 

the applicants for engagement as casual labourers on 
	 H 

is. The last prayer is for a direction 
priority bas 

	

	

to the 

respondents not to give any appointment in pursuanCO of 

ted 28.5.1996  at AnneXure
7. 

the notice da  

2.1 	
The respondents in their counter have 

submitted that these petitioners on their own admiSsi0t 

-73 and after a gap 
had last worked with the Railways IC 1972  

of 24 years their cases cannot be considere The 

respondents have further stated that taking into 

consideration the difficulties of the casual loUt0rs a 

seniority list has been maintained arid this is at 

Annexure-6/2 filed by the petitioners themselveS along with 

their O.A. The respondents have submitted that out of this 

list at Annexure6/2 most of the persons have been already 

personS who are waitiflY for 
regularised in service except 35  

larisatbon subject to avai1ab1itY of 
their turn for regu  

list-
vacancies.The names of the applicants are not in this 

The respondents have also stated that the so 

	

seniority list at nneXUre 
	

is not a list prepared by th 

Railway administration but by the applicants themselveS. The 

respondents have further submitted that out of these 101 

- 	 - 	

1 

wwwwt 
/ 
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applicants, 14 applicants have not turned up for work after 

their disengagement in 1971. In 1979 P.W.I., Sompeta, made 

a temporary labour requisition but none of these applicants 

turned up for re-engagement in 1979. It is further submitted 

that even in Annexure-l/l prepared, according to the 

respondents, by the applicants, the name of applicant no.11 

is not there. These applicants working under Sompeta Unit 

were discharged prior to 1971. Except applicant no.17 none 

has been engaged after 1971. Applicant no.17 also did not 

appear in the screening test conducted in 1979. The list at 

Annexure-1/1 relates to Rambha Unit and in that list 

applicant nos.40,41,42,43 and 47 are not there. On 

verification of records bythe respondents it has been found 

that they were never engaged in Rambha Unit as casual 

labourers. In 1986 a temporary labour requisition was made 

from amongst the retrenched casual labourers for monsoon 

patrolling duty under Rambha Unit, but none of these 

applicants appeared before the concerned P.W.I. Regarding 

applicant nos.21 and 28, the respondents have also made 

averments about the genuineness of their claim. As regards 

the applicants who have stated they had worked at 

Kaluparaghat and Balugaon, on verification of the temporary 

gangmen register available with P.W.I, Kaluparaghat, IL was 

seen that the name of none of the applicants fi.fl(iS place in 

I 
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the said register. These applicants have also not sul)mitted 

their casual labour service card in SUPPOrt of their 
liaVi rig 

worked as casual labourers under the Railways at any point 

of time. It is also admitted by the applicants that these 

casual labourers never presented themselves for engaciement 

after 1979. A senioritY list of casual workers was repared 

and in AnneXUre3 a last chance was given to those 

retrenched casual labourers who might have been overloOke 

But these applicants did not avail of that oppOrtunitY and 

their names do not find place in the senioritY list at 

Annexure6/2. The Railway Board had also directed 

preparation of casual labour register relatifl9 to personS 

who had worked prior to 1.1.1981. In the list ° prcpardt 

the names of the applicants do not find place. On 2.3.1987 

and 4.3.1987 the Railway Board had directed for preparation 

of live casual register for persons who have been engaged 

after 1.1.1981 onwards and the last date of receipt of 

applications was on 31.3.1983, but none of these 
petti0fld1 

made any app1iCatb0n prior to 31.3.3987. In 
VjOW of the 

ts  
above, the respofldent5 have stated that the applicafl 

cannot have any claim or right for regUlari-satb0n or 

_ flgag
ement as retrenched casual labourers. The 

respondents have denied that the Rail\VaY au i)r iLmes 

received any representation from the appliCants at any pot 

of time. As 
regards the letter issued by 

50n1Or Dlvi 
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Engineer at Annexure-6 it has been stated that issuing of 

such a letter was beyond the competence of the Senior 

Divisional Engineer and as there was no sanction for those 

255 posts no further action was taken in pursuance of 

Annexure-6. The .respondents have stated that in each monsoon 

season the Railways engaged casual labourers for specified 

period upto 31.10.1996, i.e., the end of rainy season to 

guard the tracks and according under Annexure-7 notice was 

issued for that year. It was mentioned in the notice that 

retrenched casual labourers should be given preference over 

outsiders. On the question of age relaxation it has been 

mentioned that the job is strenuous in nature and physical 

fitness is a necessary requirement and because of this, the 

age limit of 18 to 33 years has been kept. But so far as the 

retrenched casual labourer is concerned, it has been decided 

to give weightacJe of one year for each completed year of 

service as casual labourer to be added to upper aye, limit of 

33 years. it is further submitted that engagemen.t of casual 

labourers for monsoon track patrolling is an u.ii'yent nature 

of seasonal work and no permanent absorption even as casud I. 

labourer is possible because the requirement of work is for 

a specified period of 119 days or upto 31.10.1996 whichever 

is earlier.Ofl the above groundsi the respondents have 

opposed the prayers of the applicants. 

';' 
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3. 	 In O.A.No.439/96, which has been argued in 

H 	 detail, the fifty-five applicants have prayed for a 

direction to the respondents to sympathetically consider the 

case of the applicants for their temporary absorption as 

casual labourers pursuant to the notice dated 28.5.1996 and . 
for a further direction to temporarily absorb the applicants 

as casual labourers by relaxing the age limit. According to 

the applicants, they have rendered service under the 

Railways as casual workers indifferent spells from 1973. 

Most of them have worked in 1973-74 or from 1973 to 1978. 

Only one applicant has worked subsequently from July 1985 to 

October 1985 and another one in the rainy season of 1985 and 

again in 1988. Their period of engagement and the numbers 

allotted to them in the Service Books are at Annexure-l. 

Their case is that their services have been retreriched and 

as retrenched workers they are entitled to be considered for 

re-engagement as and when there 	is 	need for engagement: of 

casual labourers. Some of the petitioners have in the 

meantime become age-barred but they have physical strr"nth 

to do manual work. The Divisional Railway Manager has 

published a notice dated 28.5.1996 inviting application 

from fresh faces for engagement as casual labour oti illy 

rate of wages in Engineering Department of Khurda Road 

Division. The engagement is for 119 days or upto 31.0.1996 

and in the said notice it has been mentioned that age timit 



is between 18 and 33 years relaxable upto 5 years for SC/sr 

and 3 years for 	nBC. 	Because 	of 	L}iLs 	ncjo limit 	sonic' 	oF F he 

petitioners have 	become 	automatically ineligible even 

though they are retrenched candidates. They have stated thaL 

in other cases casual 	labourers who have crossed the upper 

age 	limit have 	been 	engaged 	and 	call leLLers 	have been 

issued to them and therefore, in their case the insisLiny of 

the upper age limit is discriminatory. At Annexure-3 they 

have given the call letter issued to one Babaji Samal who 

has been called for interview on 27.6.1996. The petitioners 

state that his date of birth is 12.3.1948 and he has worked 

as casual labourer from 20.5.1973 to 12.9.1974. Thus he has 

been called even Lhough he has crossed the upper aye limit 

by several years. The applicants further state that the work 

involved is manual work and they have prior experience, in 

view of this they have come up with the aforesaid prayer. 

3.1 	 The respondents in their counter have stated 

that the applicants have worked in 1973-74 and have not been 

engaged thereafter and their cases cannot be considered 

after a lapse of more than two decades. It is also stated 

that the applicants besides indicating their dates of lesL 

engagement have not produced any record in support of their 

claim that they were working as casual labourers at aiiy 	 ii  

point of time. IL is also submitted by LlierespondcnLs that 

. 	 ....................... 
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at various points of time after 1981 the issue of 

re-engagement of casual labourers was agitated before 

different courts including the l-Ion'ble Supreme Court: and as 

per the direction of the Hon'ble Supreme Court, the Railway 

administration time and again have extended lopportuylities to 

the retrenched casual labourers to be re-engaged, but these 

applicants had never come up earlier. In this couneCL10I, 

the respondents have enclosed copy of the Railway I3oard'S 

circular dated 16.3.1987 regarding maintenance of live 

Casual Register for casual labourers working on 1.1.1981 and 

thereafter. It was mentioned in this circular that the last 

date of receipt of applications from them was 31.3.1987. 

Earlier in Railway Board's letter dated 2.3.1987 it was 

pointed out that pursuant to the direction given by the 

lion' ble Supreme Court in their order Lited 	23. 
I . I ¶8 1 in 

Writ Petition No.332 of 1986, all those project casual 

labourers who had worked as such before 1.1.1981 and who 

were discharged due to completion of work or for want: of 

further work, may be considered on sul.rnissiOfl of written 

representations by them with adequate proof on or before 

31.3.1987. It was stated that representations received after 

31.3.1987 or representations without proof of prior 

engagement would not be considered. The responclent 	
cThn 

that basing on these instructions, Khurda Road Div iSLOfl have 

Live Casual Labour Recjist:er or casual 
already prepared a  
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labourers and most of them have already been reqninri.sed 

leaving only 35 persons who are waiting I ci: roytila r it; I cii 

on availability of vacancies.The applicants are not Included 

in the Live Casual Labour Register and therefore, their 

cases cannot be considered. The respondents have further 

stated that the job requirement in the notice dated 

28.5.1996 is strenuous and that is why upper age limit of 33 

years has been fixed. But the Railways have already decided 

that for retrenched casual labourers weightage of one year 

for each completed year of service should be added to the 

upper age limit. The respondents have further stated that 

the prayer of the applicants that their cases should be 

considered with sympathy should be rejected. No employer is 

expected to re-engage retrenched people after more than two 

decades of retrenchment. The respondents have categorically 

denied that all the applicants were working under Railway 

administration at any time. It 	is 	also stated 	that. it is 

not possible to verify the genuineness of the claims of the 

applicants abouL-  their prior engagement after a long lapse 

of time. In view of this, the respondents have opposed the 

prayers of the applicants. 

3.2 	 Before parting with the facts of this case, 

one further point will have to be noted. After hearing of 

this case was concluded, the learned counsel for the 
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petitioners filed a petition on 29.4.1998 in which it has 

been mentioned that Senior Divisional Personnel Officer, 

Khurcla ]oa(1, in his order da Led 13.4. 1998  has pu hi i stied a 

list of 159 casual labourers who could not; be engaqed by 

31.10.1996 outof 609 empanelled candidat-es for issuance of 

engagement order to them. 	Their 	places 	of enqagenient; have 

also been furnished. The petitioners' 	case is 	that 	in this 

list of 159 candidates, the names of 14 of these applicants 

are included and this gives a lie to the averment: of the 

respondents that they have never worked or they do not have 

the previous service record relating to their enqaqemenL. 

4. 	 As earlier noted, the two GAs, OA No481/96 

and OA 439/96 have been argued in detail. In view of Lh:is, 

the facts of other cases are not being referred to. One 

document filed by the petitioners in OA No.670/96 witI have 

to be referred to. The Oprayers in OA No.670/96 re 

identical to the prayers in OA No.481/96 and the facts given 

by the petitioners are also the same. In the count:er fi led 

by the respondents they have opposed the prayers of the 

petitioners. In that case, after conclusion of the hearing, 

the learned lawyer for the petitioners has filed certain 

documents with copy to the learned Senior Counsel, Shri 
1 

\ 	 Ashok Mohanty appearing on beha]f of the respondents, in 

which he has filed the service cerLificates of applicant: 

nos.4,5,6 and 12 out of the 43 applicant:s in thaL case to 
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show that these applicants have actually worked earlier 

under the Railways and similar documents are in existence in 

respect of other petitioners. Along with this, he has also 

filed papers showing that the persons who havebeen engaged 

by the departmental authorities as casual labourers in the 

year 1996-97 were given further appointment in the year 

1997-98. This fact has some bearing on the submissions made 

by the learned counsels of both sides to which reference 

will be made at the appropriate place. 

	

5. 	 We have heard Shri D .R .Patnaik, the learned 

counsel appearing for the petitioners in OA no.481/96, Shri 

J.K.Misra, the learned counsel appearing for the petitioners 

in OA no.439/96, and Sri Ashok Mohanty, the learned Senior 

Counsel appearing on behalf of the respondents. The learned 

counsels appearing on behalf of the petitioners in other 

Original Applications have also been heard and they have 

adopted the arguments made by Shri D.R.Patnaik, the learned 

counsel appearing for the petitioners in OA No.481/96. We 

have also perused the records including the date-chart and 

written note of arguments [iled in OA Nos.439 & 48.1 /96. 

i (\ 	 6. 	 The learned counsel for the petitioners has, 
\ (n' 

in support ofhis contentions, referred to the decision of 

the IIon'ble Supreme Court in Dakshin ii]wa1iri1cyees 

Union, Trivandrum Division 	V. 
	General Manaqer, Southern 



Railway and others, AIR 1987 SC 1153. In that case, their 

LordhipS of the Hon'ble Supreme Court: noted that in the 

case of Indera Pal Yadav V. Union of India, (1985) 2 5CC 

648, the Hon'ble Supreme Court gave certain directions 

modifying a scheme prepared by the Rai)Wa' AdminLSLraLLOn 

for the purpose of absorbing retrenched Railway Casual 

Labour. Incorporating the directions of the Eloii'ble Supreme 

Court, the Railway Board issued a crcu1ar to t:he General 

Managers of all Indian Railways, for conferring temporary 

status on project casual labourers who had completed 360 

days of continuous employment. It was mentioned LhaL these 

orders would cover project casual labourers who wore in 

service as on 1.1.1981. In Dakshin Railway 
Employees Union'S 

case (supra) -the petitioners before the iion'bln Supreme 

Court claimed that they are entitled to tite bend ItS of the 

modified Scheme and they should be taken back in employment. 

The Railway Administratiofl took the stand that 84 
amongSt 

the petitioners were entitled to the bonoEliS 
 Of the Scheme 

as they were in employment on 1.1.1981 and the remaining 
65 

were not entitled to the benefits as they were not in 

service on 1.1.981. The Hon'ble Supreme Court took note of 

the fact 
that this Scheme also sought to covet: project 

casual labourers who though not in ser\1.LCO Ofl 1. L . 1981 had 

been in service in Railways earlier and 1
),, d already 

compic ted 360 dcys of continuous cmplOYmrTlt or ha fl 5 I 0CC 
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completed the same or will complete the required period on 

re-engagement after 1.1.1981. In view of this, the Iioii'ble 

Supreme Court J ssued a direction to the respondents to 

include the pet] tioniers in the Scheme for absorption. In 

that case, *the learned counsel for the Ia].lway 

Administration brought to the notice of the I-Ion'ble Supreme 

Court the difficulty which would be experienced by Railway 

Administration if without any limitation persons claiming to 

have been employed as casual labour prior to January  

keep coming forward to claim the bonef its of the scheme. 

Considering the difficulties of the Railway Adm.inistrat:ion, 

the 	I-Ion ' ble Supreme Court directed the I: all persons who 

desired to claim the benefits of the scheme on the ground 

that they have been retrenched before 1.1.1981, should 

submit their cTh ims to the Admiru.s trat non before 31 . .1987.  

It is submitted by the learned counsel For the petitioners 

that the petitioners have been vigilant about their claim 

and have been representing from t984 on\'ards, but no steps 

have been taken by the Railway Administration to enrol their 

names in the Live Casual Register. The learned lawyer for 

the petitioners has further stated that the stand of the 

respondents that the applicants have come to the Court at a 

belated stage cannot be accepted in vie of the fact.: that 

they have all along been ag:i. tat.inq their claims. It is a iso 

submitted that the applicants are workmen and under Section 
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25-H of the Indu:trial Disputes Act, 1947, the rotrenclied 

candidates have a right to be COflsi.(IerL'(i IOr r(('nql(;r'JuIlt: 

in preference to fresh candidates. In support of this, the 

learned lawyer For the petitioners has relied on the . 
case of Ghaziabad Development Authority and others V. Sri 

Vikrain Chaudhary and others, AIR 1995 SC 2325, wherein it 

was 	laid down 	that 	while 	retrenching casual 	workers the 

principle of last come first go 	should be 	followed 	and in 

the event of riced for .rc-employment prelerence should be 

given 	to 	such displaced employees. 	Learnc,d lawyer 	for the 

petitioners has submit Led that the prayer oi the petitioners 

is not for regularisation but for re-engagement against: the 

need 	projected 	in 	the notice 	dated 	28.5.1996 and as 

retrenched 	casual 	labourers they 	have 	a 	right 	to be 

considered.While considering the case of such ret:renclied 

casual labourers, if the age limit and educational 

qualification are insisted upon, then the cons ide.ra Li on 

would be meaningless and therefore, for moaning{ul 

consideration of the case of these retrenched. cnsua]. 

labourers, relaxation of age and educational qualification 

should be allowed. It has been further md icated by the 

learned counsel fc,, r Lhc petiti on r 	that I i OR  

order dated 16 .8 .] 996 the Tribunal had d.rc c ted t;ha L all the 

55 petitioners in that 6.A .  shou].d be cons I dered a long w;i Lb 

others and the cr1 Lera of educational qia I ficai on and. age 
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At  
shall stand relaxed in their favour. This order was followed 

in OA No.481/96 and in order dated 16.8.1996 passed therein 

these two qualillications have been waived by way of interim 

measure. It is submitted by the learned lawyer for the 

petitioners that in view of this, these two qualifications 

should be waiv 'd . Second]. y 	I t has been submit Led. I y the 

learned lawyer for the petitioners in PA No.481/96 thai:. the 

applicants have given sufficient details of their prior 

engagement under the Railways in their Original App) ci Lion 

and the original documents are with then. If they are given 

an opportunity, they would produce these documents be Core 

the Railway authorities for establishing their claim that 

they are indeed retrenched casual labourers of the Rai:Lways 

and on that ha sis , their case for re-nnjaqemo11 t shun id be 

considered.The third submission made by the learned lawyer 

for the petitioners is that even if it is accepted for 

argument's sake that currently there is no scope for 

re-engagement: of the applicants, on the basis of: their past 

service records and on the basis of the foci: that they are 

retreriched casual labourers , their names shun 1 (1 be neltided 

in the Live Casual Labour Register so that; tliei.r cases would 

\ 	! be considered automatically when in future scope Or ices for 

engagement of casual labourers and tIy wil!t. not have to 

conic to Court for enforcing their righL 
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7. The 	learned counsel appearin9 for the 

pet i Lionors in 	OI\ 	No. 439/96 han liI)t.LLl.;c'd that 

regularisation 15 a continUOUS process IIId the dCl: tLIflOIlti 

circulars 	have 	taken 	into 	account: 	the 	jnclicia-l- 

S 

pronouncements which have been made in this regard from time 

to time. It is further submitted that the ci.rci.ilur dated 

23.2.1990 which has been extracted by the TuiUurldi in their 

interim order dated 16.8.1996 
in OA No. 439/96 deals with 

preparation of Live Casual Labour Regist.ei: and from this it 

is clear that it has to be maintained and brought uto-date 

from time to tile. This also shows that preJ.)fltaLiOII of IVi 

Casual Register or Live Casual Labour Regist:Ori as it is 

sometimes called, is a continuous process. it: :i.s further 

stated that after the interim order dated 16.8.1996 was 

passed directing that the fifty-five appliCants should be 

considered along with others after re army the educaL]OrIa1 

qualification and age criterion, C.P.No66/96  was filed by 

11 of these petitioners. Call letters were issued to 

fourteen persons fixing the date on 9,10,1996. 
Medical test 

was fixed to 25.10.1996 
but no notice was issued to these 

applicants. The applicants thereupon I lied 
MA No. 1.2/97 on 

6 .1 . 1997 praying for a direction to l:.li 	res}.)011d011 t:n to 

extend the period of nieclical test and to hold .[resli medical 

test for the 14 applicants out of the 55 appl .1 carit5 in LII' S 

O.A. Subsequently MA No. 1.3/97 wan :1 lc.1 by anot hnr 29 
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I.  

applicants in which they prayed that the respondents should 

he (lirected to t o-enyay the petit Lonoi- nluthiedla Lely pending 

disposal of Lis MlSc.Appi.icrtjn No orders have been 

passed on thes two Misc .Applicatioris and these have been 

kept pending to he consideced along with the O.A. Ear] ier on 

28.6.1996 NA Nc. 459/96 was filed by i:iieso peLit:.ioners, in 

which they had prayed for sLaying ap)olr)tmon L of casual 

labourers or to keep 55 posts vacant tilL the final disposal 

of this matter. MA No.459/96 was dispo:;l of in order dated 

5.7.1996 in which the Divisional Railway Manager, 

S.E.Railway was directed to keep 55 posis vacant out of 907 

posts indica Led in the notice dated 28.3.1996. It: has been 

sLated by the horned counsel for the poLl L oitors LhaL the Lr 

prayer is oni / for coneideratiort of 	their c a s e for 

engagement and also for putting their names in the Live 

Casual Register. It is further submitted that for entering 

the name of a person in the Live Casual Register there is no 

cut-off date and it is a continuous process. In view of 

this, the learned counsel for the petitioners in QA 

No.439/96 has prayed for engagement of the petitioners after 

relaxing the educational qualification and age limit; and for 

putting their names in the Live Casual Register. 

8. 	 As earlier mentioned, the counsels for the 

petitioners 	in the otoiuc. 	2 	as 	c1v: dcl pLod 	Lhe 

submissions made by the learned counsel J at: the petit ioners 
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in OA No.481/96 and it is, therefore, not necessary to refer 

to their submissionS separatelY. in UA 
481/9( the Ieir:rwd 

counsels of both sides have filed wr i then 
SUI.)1UL ss i n"s and 

date-charts wlich have been taken note of and we have also 
S 

perused the records. 

9. 	
lor the purpose of çn.iE?tifl9 the rival 

submissionS of the learned counsels ofbeta sides, .i.L would 

be convenient if these are taken up n the context of the 

different praerS made by the applica  1A in OA No. 481/96. 

The first pracer of the applicants is Corla ie(laret10fl that  

1 	1 C) q 6 f 	1 flU the 
(c) a d (f) of 	notice darr 	

fl  

mini mum educ; tional 1uiitiCtL1-00 as C Lass V Pass and the 

ac reqUiremt at 
as between 18 and 33 rca ra re a :abin upto S 

years for SCST and 3 yearS for OBC should be 1usled. In 

support of h is contention, it has been 
SUbTfliLLCd by the 

learned lawyer for the petitioners Ui 
I: in the notice 1tlf 

in clause (i) it has been menti000ni that rctreflch(fli casual 

labour can also apply and must submIt copy of previOuS 

casual labour card in support of the cia mi. it has been 

submitted that if these two 
quaiitiCOtlOfl5 

are insisted 

upon, a large number of retreflChcd casual labourers 

including the applicants would be de5acred at the threshold 

as many of them have crossed the upper ape limit: and also do 

] 1: 	is 

not have the miiiimUm 	
CiO1 IicaI:i.ofl  

submtLcd that at: thin tilDe o f t:.hci° past enCbOyCfllCllL wider: 
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/ 	 the Railways, the minimum educational qualification was not 
At 

ins -:ed upon and that is how they were engaged and rendered 

service as casual labourers under the Railways. IL is 

further submitted that the notice dated 28.5.1996 is for 

engagement of fresh face casual labourers in the Engineering 

Department of Khurda Road Division from open market and the 

age limit and educational qualification are primarily meanL 

for open market fresh candidates who have not earlier worked 

under the Railways. But the petitioners are retrenched 

casual labourers and they are a class by themselves and if 

the same requirements regarding age and educational 

qualification are insisted upon, then the offer to such 

retrenched casual labourers to apply in respect of the 

vacancies notified would become meaningless. tl1here is some 

force in this argument. But at the same time it has to be 

noted that in these cases the applicanLs have worked in 

1960's and 1970Ts and some in mid-1980's and they have come 

after several decades. They cannot claim that irrespective 

of their age, they should be taken in as casual labourers on 

the ground of their being retrenched casual labourers 

without any consideration of their age. We note from the 

counter of the Railways that they have already decided that 

retrenched casual labourers will be given age concession 

over and above 33 years and 38 years for SC/ST and 	36 years 

for OBC by one year for each completed year of service under 

the Railways during their previous engagement. This is a 

a 
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reasonable approach and ordinarily, beyond this, the Courts 

and Tribunal should not relax the ae qualification. L isg  

further submitted by the learned lawyer for the petitioners 

that the Tribunal in their interim order dated 16.8.1996 

have already relaxed the age and educatinal qualification 

without any limit and as against this interim order the 

respondents have not gone on appeal and hence this interim 

order will hold the field. We are unable to accept this 

submission because it is well settled position of law that 

in an interim order passed during the pendency of the O.A. 

will abide by the final decision of the O.A. It, therefore, 

cannot be said that the interim order dated 16.8.1996 

relaxing the aqe and educational qualification would have 

the effect that this prayer would be deemed to have been 

decided finally. Moreover, it has been submitted by the 

learned Senior Counsel appearing on behalf of the 

respondents that in the case of J.Ranga Swamy V. Government 

of Andhra Pradesh and others, Supreme Court Service Rulings, 

Volume 3, page 363, it has been held by their Lordships of 

the Hon'ble Supreme Court that "It is not for the Court to 

considerthe relevance of qualifications prescri 

various posts". Further it has been submitted by the 

Senior Counsel appearing on behalf of the responder 

in the case of U.P.Public Service Commission 	V. 

Supreme Court Service Rulings, Vol.9, 32, it has b 
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that a persoH who did not posse; the prescribed 

qualification i not entitled to appointnen•t. It is for the 

appointing auLH'rity to fix the miniiriunt qualjfjCj01j for 

any post advertised. In the case of Rarnoshprasad Singil  v. 

State of Bihar and others, Supreme Court Service Rulings, 
0 

Vol.13, page 365, it has been held by their Lordships of the 

Hon'ble Supreme Court that qualifications for a post can be 

validly laid down in the same executive order creating the 

service or post in the •absence of rules. In this case, in 

the notice dated 28.5.1996 while calling for applications, 

the departmental authorities have laid down the above two 

qualifications and according to the above decision of the 

Hon'ble Supreme Court, the respondejs were legally 

empowered to fix qualifications for the post. Moreover, from 

the counter of the respondents it is found that for the 

retrenched casual labourers they have already decided to 

relax the upper age limit by one year for each completed 

year of previous service under the Railways. It would have 

been better if this would have been mentioned in the notice 

itself. Because some of the retrenched casual labourers 

might not have applied in response to the notice for the 

upper age limit. With the relaxation now given by the 

respondents administratively, some of them would have come 

within the age limit. It is also to be noted that as per the 

counter of the respondents the work involves strenuous cm ty 

as it relates tu maintenance and checking of the Railway 
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tracks during the monsoon season. In view of this, it cannot 

£be said that age relaxation should be done away with 

altogether. In view of the above circumstances, we hold that 

it is not within the power of the Tribunal to direct 

relaxation of the qualification and secondly no further age 

relaxation beyond what has been already given by the 

respondents as per their counter and as noted earlier is 

called for in the present case. This prayer is accordingly 

disposed of. 

10. 	 As regards the educational qualification, from 

the counter of the respondents it does not appear that there 

is any relaxation for the retrenched casual labourers SC) far 

as the educational qualification is concerned. But the 

applicants 	cla m that 	they have 	earlier workod 	as 	casual 

labourers under the Railways even though it was many years 

ago in respect of some of the applicants. In respect of some 

others, it wa sometimes in mid-1980's. Obviously at the 

time of theiL earlier engagement minimum educational 

qualification of Class V pass was not insisted flP°• 	The 

jrespondents iii their counter to OA No. 481 /96 have 

mentioned thaL a seniority list of casual workers was 

prepared and in AnneXUre-3 dated 16.11.1-989 a last chrmce 

was given to such casual workers for producing LlluLr proper 

identification and screening.FtOm this it appears that such 
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casual workers who came up in response to the notice dated 

16.11.1989 at Annexure-3 to OA No.481/96 were considered 

for their inclusion in the Live Casual Labour Register. 

Obviously in their case also the minimum educational 

qualification of Class V was not insisted upon. In view of 

this, it will be reasonable to hold that in case of the 

applicants tho minimum educational qualification should be 

the same which was in force when they were initial1'7 

engaged as casual workers. In case at that time a minimum 

educational qualification was there and some persons were 

engaged as casual workers even without that minimum 

educational qualification, then they would not have any 

case for relaxing the educational qualification. In other 

words, for re-engagement of casual workers, the educational 

qualification would be taken as the one which was in force 

at the time of their initial engagement. Otherwise the 

arrangement for re-engagement of casual workers would 

become pointless. 

11. 	The next prayer of the applicants in OA No. 481/96 

40 is 	for 	a direction to the respondents to communicate the 

decision on the applications 	submitted by them in 	1993 in 

response to the notice dated 6.5.1993 at Annexure-6 of OA 

No.481/96. The respondents in their counter have pointed 

out that issuing of such a letter as at Annexure6 was 
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beyond the competence of Senior Divisional Engineer and as 

there was no sanction for 255 posts, no frther action was 

taken in pursuance of the letter at Aniiexure-6 of OA No. 

481/ 9 6. In view of this, it is clear that no further action 

was taken with regard to the applications made by the 

petitioners and therefore, this prayer for a dircctioii to 

the respondents to declare the fate of their applications 

is without any merit and is rejected. 

12. 	 The last and important prayer of the 

applicants is that the respondents should be directed to 

consider the case of the applicants for engagement as 

casual labourers on priority basis. In this batch of cases 

a large number of casual workers have come up who have 

worked as casual labourers in the Railways in 1970's and 

1980's and some of them have come up after more than 

twenty-five years. The respondents have pointed out that it 

would be impossible to verity the documents produced by 

them after a passage of more than two decades. The 

difficulty of the Railways in this matter has been taken 

note of by the Iion'ble Supreme Court in Dakshin Railway 

Employees Union's case (supra). There the IIon'ble 

SupremeCourt held that all persons who desire to claim the 

benefit of the scheme on the ground that they have Leeii 

retrencl-ied prior to l..1.1981 should submit the i t ci a 
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before the Railway Administratioi before 
31.1.1987 The 

applicants have claimed that they have been represertjng 

their case in the year 1983 and even earlier. in View of 

this, this prayer is disposed of with a direction to the 

respondents that amongst the applicants those who have 

filed tir representations for being absorbed as casual 

labourers Once again prior to 31.1.1987 Should be 

considered, their service records Should be verified, and 

their names Should be included in the Live Casual Labour 

Regis 

13. 	
The prayer made in OA No.439/96 is for a 

direction to the respondents to Consider the case of the 

applicants for their absorption as casual labourers 

pursuant to the notice dated 
28.5.1996 by relaxing the 

upper age limit. In this OA the applicants have not asked 

for relaxation of educational qualifjc01 But in any 

case the direction given by us with regard to educational 

qualjfjcj01 will govern this case aJso and our direction 

and observation in OA No.481/96 with regard to 
relaxation 

of age and cnsideratioi of the applJ rants will also govern 

this case. 

14. 	
As earlier noted, the reliefs claimed in OA 

No.670/96 are identical to reliefs claimed in OA No. 48
1/96 

and these are disposed of in terms of our orders on OA No. 
481/96. 
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The other Original 	Applicatjoru; 	heard 	along 

with OAs 	439, 	481 and 	670 	of 	1996 	where 	identical prayers 

have been made are also disposed of in terms of our above 

observation and direction. 

One 	last point has 	to be mentioned. 	It has 

been 	submitted 	by 	the 	learned 	counsel 	appearing 	for 	the 

respondents that the notice dated 28.5.1996 	at Annexure-7 

of OA No.481/96 is for the purpose of engagement of casual 

labourers 	for 	a 	period 	of 	119 	days 	or 	upto 	31 .10.1996 

whichever is earlier and retrenchiiieiL will be made without 

any 	further 	notice. 	It 	has 	been 	submitted 	that 	as 	this 

period 	is 	long 	over 	these 	applications 	have 	become 

infructuous. 	The learned counsel 	for 	the petitioners 	Shri 

D.R.Patnaik 	has 	submitted 	that 	those 	who 	are 	engaged 	in 

pursuance 	of 	notice 	at 	Annexure-7 	have 	been 	continued 	in 

the subsequent years. From the pleadings of the parties it 

appears that this engagement is for the purpose of monsoon 

patrolling 	when 	casual 	workers 	are 	engaged 	for 	track 

maintenance 	and checking. 	In view of 	this, 	it 	is 	ordered 

that at the Lime of engagement of casual 	labourers 	in the 

next 	season 	the 	cases 	of 	the 	applicants 	should 	be 

considered 	in 	terms 	of 	our 	observations 	and 	dii.:ections 

given in this order. 
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17. 	
In the result, therefore, all the fifteen 

Original Appliatjons are disposed of in terms of the 

observations and directions given in the foregoing 

Paragraphs of this order. No order as to costs. 

T 	* 	
I 


